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OFFICE NOT 	 DATE 	. OPDR OF THE TIEAL 

- 	2.4.04 	Present ; The Hon 'ble Shri Kuldip 1v 	C  

IS 	 Singh, eber(j) 
The Hon'ble shr, k.V. dr 	
Pralaan,Member(A) 

Heard Mr M'.Chanda, learned coaeI ..................... 

for the applicant. 

The applicant who has applied for D. 	ti 	
7 	 the post of 

	

• . 	 ,. . . 	
.7 	

. 	
. Grade c in terms of the advrtisement • 	

:. 	 . . . 	published by Staff Selection 
I on bearing advertiment No..SSC/HQ/1/ 

2 004aga.irist category No.N-(E)1 

is apprehending that because of 

Over age by 44 days as on 15.3004 
he may not get call 	

licant 
 

appearing in the exainajon. The 
is seeking age relaxation, 

The facts in short is that the 
applicant was Sponsored through local 

	

7 	
np1oyment Exchange, Kamrup, euahatj 

against the requisition sent by 

Central Administrative Tribunal, 
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O.A. 79/2004. 

Guwahati Bench for a post of Court Mast 1 
stenographer Grade 'C' and appointed as 

such on ad hoc basis after completion o 

selection procees. The applicant is 

entitled to relaxation of age since he 

is serving as Court Master/Steno Gr.'C 

on ad hoc basis. The learned counsel for: 

the applicant also referred to a judgmentl 

*a of the Apex Court in union of Irdia 

& Ors. vs.Vinod Shanker Tripathi & Qrs. 

resported in (1998) 8 5CC 583 and submi-

tted that the Supreme Court also directed1 

the respondentsin that Case to consider 

age relaxation as the applicantwas 

appointed on ad hoc basis but continued 

for a long period and he was entitled for 

relaxation of age. The Case of the presentl  

applicant also fully covered by the 

above judgment and 
the respondent 	 age of 

the appl.i.cant.• In the meanwhile if the 

examination is conducted the applicant 

shall, be al lowed to appear in the 

examination sub3ect to the outcome of 

this case. 

List again on 7.5.04 for further 

order. 

Member(A) 	 Member(J) 

7.5.2004 	Heard Mr. G.N. Chakrabarty learned 

counsel for the applicant and also P1 1. A. 

	

ftO1 	W 	 Deb soy, learned Sr. C .G.S.0 • for the 

b (3 4' 	respondents* 

	

t0 	 f 	57 	The application is admitted. Issue 

j2iL ,4/V pb-t: 	notice to the parties. Returnable within - 

	

(I 	 four weeks. List on 8.6.2004 for orders. 
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Member (A) 
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o.A.7,9 of 2004 

8.6.04. 	 Four weeks time is allowed 

for filing of written statement, 

List on 13.7.04. for filing of written 

stateniet and further orders. 

im 	 Member(A) 

- 	 D t 

7oA)- 	
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22.07.2004 Present : The Hon'ble Sri TCU. Sachi- 
danandan, Member (J). 

The Hon'ble Sri K.V. Prah-
ladan, Member (). 

When the matter came up for 

hearing, the learned counsel for 

applicant submitted that reply 

statement has'een filed by the 

Respondents No. 2 and 3. It appears 

that the Respondent Wos. and 5 

have not filed reply statement. They 

are at liberty to file reply 

statement. 

Post the matter on 26.08.2004 

for orders. 

Member () 	 Member (J) 

mb 

26.8.04 Heard Sri M.Chanda, learned counsel 

for the applicant and Sri A.Deb Roy, 

learned Sr.C.G.S.0 for the respondents. 

Reply already filed on behalf of 

respondents 1, 2 and 3. Respondents 4 

and 5 yet to file their reply. Mr Deb 

Roy seeks time to file reply on their 

behalf. He also produced a communication 

dated 11.8.04 received from the Staff 

Selection Commission and submitted that-

in the proficiency test conducted by 

SSC on 195 .04 no candidates have 

qualified. 

List on 28.9.04 for order 

Member(A) 	 Vice-Chairman 

pg 
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l4.9.2flfl.Present:The on'b1e Mr. Jus,ticR. K. 
Batta, vice-Chairman. 

The Hon'hle Mr.T<.'.Prah1adan 
Member.  (k). 

List the matter on 

alongwith the M.P.07 of 2P4. 

Member () 	 vice-Chairman 

bh 

15.9.04 Present 	The Hon'hle Mr Justice 

R.K.Batta, Vice-Chairman 

• 	 The Ron'hle Mr K.V.Prahiadan. 
dministratjve Member 

d2Q 
/C7' 

J 

- IL 

Mr M.Chanda, learned counsel 

appearing on behalf of the applicant 

seeks to withdraw this application 

with liberty to agitate the question 

of condonation of over age as and when 

necessary at a subsequent place. 

Learned counsel for the applicant i 

allowed to withdraw the application 

r - with liberty to file-a s an when 

necessary. 

The application is accordingly 

fr disposed .of 	withdrawaA. 

ermher 	 Vice-Chairman 

pg 
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L__G 11LL'L_ 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

OA. No 	7 	/2004 

I 
U 

Sri Bubu1.ran 

V S 

Union of India & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

02042001 	pplicant received a call letter by registered 

post for the post of post master/stenographer 

grade c c'. 

10.04,2001 	The applicant appeared in the select ion test and 

interview. 

12,04,2001 The applicant found eligible in the interview test 

and he got the appointment purely on ad hoc basis 

for a period of three months. 

24042001 The applicant joined the said post in the pay 

scale of Rs. 5500-175'9000/ on ad-hoc basis. On 

that day formal appoirtment letter was issued, 

14-20,0204 Three post of Court master/ Stenographer GradeC 

was advertised in the Employment News. 

05.03,2004 Applicant 	applied 	for 	the 	post 	court 

master/stenographer Grade 	c 	in the prescribed 

format and submitted the same to the SSC. 

03 2004 The 	applicant 	submitted 	app lic Lion 	f o r 

condonation of over age to the 	ChairmanSSC 

' 



fr' 

08.03.2004 The Deputy Register forwarded the application of 

the Applicant which was relating to age 

relaxation to the Chairman,SSC. 

PRAYER 

Under the facts and circumstances stated above • t h e 

applicant humbly prays that Your Lordships be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not he granted and on perusal of the records and 

after hearino the parties on the cause or causes that 

may be shown, be pleased to grant the following 

relief(s) 

8.1 That the Honhle Tribunal may pleased to direct the 

respondents, more particularly, respondent nos, 1 & 3 to 

condone the over age to the extent of 44 days in 

respect of the applicant taking: into consideration the 

period of ad hoc service rendered by the applicant in 

the Office of the Registry, CAT, Guwahati Bench 

2442001 to till date and further be pleased to 

declare that applicant is entitled to condonation of 

over acie to the extent the applicant has served in the 

office of the Regis ..er CAT, Guwahati Bench. 

,82 That the Honble Tribunal be pleased to direct the 

respondents, more particularly, respondent nos. 1 & 3 to 

issue necessary call letter in favour of the applicant 

allowing him to appear in the selection/examination 

likely to be conducted by the SSC, (NER), Guwahati for 
.... .__ 
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rifling up the post of Court Master/Stenoqraoher Grade 

	

in terms of the Category No. 	Y2 	of the 

advertisement No, SSC/HQ/l/2004 published in the 

Employment Exchange dated 1420 February, 2004 after 

condonino the over,  age in terms of prayer made in 

paragraph 8.1. 

83 That -the Hon'ble Tribunal be pleased to direct the 

respondents, more particularly, the respondent Nos.i & 

3 to •rart weightage and priority to the applicant for 

the period the applicant has rendered the ad hoc 

service in the Office of the Registry, CAT, Guahati 

Bench i.e. w.e.f 24.04.2001 to till date while 

considering 	the 	case 	of 	the 	applicant 	for 

selection/examination 	for 	the 	post 	of 	Court 

Master/Stenographer Grade 	C'. 

8.4 Any other relief(s) to which the applicant is entitled 

as the Hon'ble Tribunal may deem fit and proper. 

9. 	Interim order Draved for. 

During pendency of this application, the applicant 

prays for the folloNing relief: 

9.1 That the Hon'ble Tribunal be pleased to direct the 

respondents, more particularly respondents No. 1 and 3 

to pass necessary order allowing the applicant to 

appear in the selection/examination which is likely to 

be conducted shortly by the SSC for filling up the post 

of Stenographer grade C'/Court master pursuant to the 



no 

advertisement published in the Employment News dated 

1420 February. 2004 as an interim measure. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Admknistrative Tribunals Act, 1985) 

Title of the case 

Sr'i Bubul Berman 

- Versus - 

Union of India & Others 

7 	12004 
pplicant 

Respondents 

IN D EX 

SL. 

 

N Arinexure 
{ 	

Particulars Pac:e No. 

 ---- pplication 1-15 

 ---- IVeriFicetion -16- 

 1 Copy of 	the call 	lei:t.er dated 

102,04.2001 

O4 2 lCopy of•t he offer of 

appointment date 12,401 

03. 3 Copy of the formal appointment 

et•ter dated 24,04.2001 1 
06. 4 Copies of the extension 

(Se r i e s 1 orders. 

07. 5 Copy of the application dated - 

5.3,2004 

08. 6 Copy of t h e representation 

!dated (Series) 5.03.04 and forwarding 

letter dated 0503.04 

09. jCopy of the Judgment and order 

dated 	13,11.2003 	in O.A. 	No. 3 

193/02 

Date 1,4 04 

Filed by 

A-V 7"dvocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	7'? 	/2004 

1 ETWEEN 

Sr I B U b u 1 B a rm a n 

Son of Sri Tarinj Kanta Barman 

VjI1oe & 	P0:Pakhariiara 	P.S. 	Barhari 
DIstricL 	Nalbari. 	Assam 

Pint 	781343. 

Presently 	workina 	as 	Stenographer 	Grade C'/Court 
Master 	on 	ad 	hoc 	basis 	in 	the 	Central 	Administrative 
Tribunal, 	Guwahati Bench 	Guwahati-7E31 005. 

.Applicant 

AND- 

1. 	Union of 	India 

Represented by the Secretary to the 

government of India, 

Department of Personnel and Training 

Ministry of Personnel, 	Public Grievances and Pensions 
New Delhi110 001, 

2' 	The Chairman, 

Staff Selection Commission 

B loc:k- 12 • 	CGO Complex 

Lodhi Road, 	New Delhi110 003,. 

3 	The Regional Director (NER) 

Staff Sele .Lion Commission 

Rukmininagar, 

P.O- Assam Sachivalaya, 

Guwahti 781006. 

4. 	The Principal Registrar 

LI 

C 
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Central Administrative Tribunal 

Principal Bench, 61/35 

Copernicus Maro 

New Delhi. 

5,. 	The Deputy Registrar, 

Central Administrative Tribunal 

Guwahati Bench, Ra:1garh Road 

Bhanaaoarh, Guwahati-'781 005. 

.Respondents. 

DETAILS W' TIlE APPLICATION 

1.. 	Particulars of order(s) against which this application 

is made. 

This application is made praying for a direction upon 

ihe respondents to condone the overage of the applicant 

for considert ion for selecti on/examination, which is 

c:oinc:to be conducted by Staff Selection Commission in 

terms of advertisement No. SSC/HQ/1/2004 published In 

Employment News dated 14'20 February, 2004 for the post 

of Court Master/Stenographer Grade- C and also for 

praying to consider the case of the applicant on 

1 priority baa is taking into account three (3) years past 

service rendered by the applicant in the office of the 

Registry, Central Administrative Tribunal • Guwahati 

Eench, Guwahati. 
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2 	Jurisdiction of the TribunaL 

'The applicant declares that the subject matter of this 

application is well Nithin the jurisdiction of this 

Honble Tribunal. 

3 	Limitation. 

The applicant further declares that this application is 

filed Nithin the limitation prescribed under section21 

of the Adrni,nistrs''ive Tribunals Act, 1985 

4L1 That the applicant is a citizen of India and as such he 

is entitled to all the rights, protections and 

privileges as guaranteed under the ConstitLition of 

India 

4.2 That your,  humble applicant is a bonafide local resident 

of village and PO Pakhama ra, PS Barbari, Dist 

Nalbari I n'the state of Assam. He has obtained his 

graduation in Arts from Gauhati University in the year 

.1998, thereafter he also obtained Diploma in 

Stenography (English) from Gauhati Industrial Training 

Institute in 'the year 1999 

4:3 That in pursuant to a requisition sen't bythe office of 

the Registry Central Administrative Tribunal, GuNaha'ti 

Bench (hereinafter referred to as CAT, Guwahati Bench) 

to 'the local Employment Exchange, Kamrup, GuNahati for 

sponsoring name of the suitable candidates f o r 

appointment of Stenographer on ' temporary basis 'to the 
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post of Court Master/Stenographer Grade 	in CAT, 

Guftti Bench the Employment Exchange Kamrup Guwahati 

in terms o F the requisi tion sponsored the name of 

twelve candidates including the name of the applicant 

and forwarded the same to the CAT, Guwahati Bench for 

'lection/intrview for filling up the post of Court 

Master/Stenographer Grade C', 

4;4 That it is stated that the applicant on receipt of the 

call letter issued by the Registry of the CAT, Guwahati 

Bench vide letter No.119/89/iDMn/487 dated 242001 for 

appearing selection test and interview before the CAT, 

Guwahati Bench on 1042001. The applicant accordingly,  

appeared in the said selection test and interview and 

faired well in the selection test and interview. 

copy 	of 	the 	said 	call 	letter 	bearing 

No119/S9/DMN/487 dated 242001 is enclosed as 

&Qnxuej for perusal of the Hon'hle Tribunal. 

45 That it is stated that the applicant after being found 

suitable i nthe. said selection test and interview the 

respondents issued the offer of appointment vide letter 

No. 1l9/B9/dmn 7553 dated 12.4.2001. In the said letter 

of offer of appointment it is specifically stated that 

the appointment was purely on ad hoc basis only for a 

ceriod of three months. It is further stated in the 

said offer of appointment letter that the ad hoc 

appointment will not bestow any right f o r regular 

appointment in the said post. 

VA 

yQO 
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A 	copy of the 	said 	offer -  of 	appointment 	letter 

bearing No. 119/89/And. /553 dated 	12,4,2001 	is 

enclosed herewith as Annexure-2 for perusal of the 

Hon'hle Tribunal. 

4.6 That it is stated that the applicant accepted the said 

offer of appointment and :ioined the post of Court 

Master/Stenographer Grade in the pay scale of 

Rs5500-175"9000/ -  on ad hoc basis on 2442001. 

However, formal appointment letter was issued on 

2442001 by the Office of the Registry of the CAT, 

Guwahati Bench 

A copy of the said formal appointment letter 

No. CAT/GHY/119/89/Admn. /682 to 684- da Led 

2442001 is enclosed herewith as Annexur-3 for 

perusal of the Hon'bie Tribunal. 

47 That it is ..Lated that althouah the initial appointment 

order was issued for a period of three months. however ,  

on expiry o-f the said period of three months fresh 

extension orders extending -the period were issued from 

time to time. 

Copies of the s a id extension orders are enclosed 

as nnuexure-4 (Series) for perusal of the Hon'ble 

Tribunal. 

48 That itis stated that the applicant is still working 

mt he said capacity in the office Reqistry ,  

CAT, Guwahati Bench in L.he pay scale of Rs5500-175 --

9000/ -  - Be it stated that the applicant was infect 

I_C'r~ 

JQ 
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continuously workingin the saidpost. since 2442001 

without any artificial break or any break in service 

Hotever, orders of extension were issued from time to 

Lime, thereby the applicant has acquired a valuable and 

legal right for consideration of his case for regular 

appointment on priority basis taking into consideration 

the long three years service rendered by him 

49 That it is stated that the respondents issued 

advertisement for filling up three posts of Court 

ater/Stenoqrapher Grade 	vide 	advertisement 

No.SSC/HQ/1/2004 in Employment N e w s dated 14-20 

f:L>njary, 2004. Hoever, it is specifically stated that 

mt he advertisemenL out of three post•sthe post under 

category No. is meant for the Office of the 

Registry of CT Guwahat.i Bench It is clear from the 

said advertisement that for the post which is no 

holding by the applicant has been advertised for 

filling up the same through Staff Selection CommissIon 

(NER). Gu!ahati (hereinafter referred to as SSC). 

• 	The applicant also applied for the said post of 

Court Mater/StenograPher Grade 	before the Staff 

Selection Commission (NER), Guwahati and submitted his 

•  candidature in the prescribed format as desired by the 

SSC. The aoplicant also indicated in the said 

application that he is serving in the Office of the 

Registry of the CIT. Guwahati Bench for the last three 

years and still continuing in the said post. 
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Copy of the application dated 5,32004 is enclosed 

as nnexure-5 for oerusai of the Hon'ble Tribunal. 

10 That it is stated that the applicant on an enquiry from 

the Office of the Regional Director, SSC (NER), 

Guwahti came to learn that his candidature will not be 

accepted as because he is over aged than the age limit 

prescribed in the advertisement for the said post. In 

this connection, it may be specifically stated that the 

;applicant is working in the Office of the Registry. 

CIT Guwahati 'Bench since 24,4.2001 for abo'.jt three 

years continuously. Therefore, the candidature of the 

applicant cannot he rejected on the alleged ground of 

over age. The applicant is entitled to benefit of age 

relaxation to the extent applicant has served in the 

Department i.e. he is entitled to the relaxation to the 

xtent of three years than the age prescribed in the 

c-dvert isement 

it is pertinent to mention here that in the 

advertisement the upper age limit was fixed as 27 years 

as on 1532004 and if the said age limit is taken into 

consideration in that eve nt, the applicant will he over 

aged by 44 days only as on 1532004 Therefore, the 

candidature of the applicant cannot be rejected on the 

alleged ground of over age as because he has rendered 

his service under the respondents for a period of about 

three years and as such he is entitled to age 

relaxation to the extent of 'three years Therefore, the 

pHorYhle Tribunal be pleased to direct the respondents, 
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more particularly, respondent Na2, Regional Director, 

SSC (NER), Guwahati to 'pass necessary order allowing 

the applicant to appear in the selection/examination 

which is likely to he conducted by the SSC very 

shortly 

411 That it is stated that the applicant is apprehending 

that the respondents may not issue the call letter to 

the applicant only on the ground that he is over aged 

to the extent of 44 d3ys as on 1532004 in the 

selection/exam,i.nation In the compelling circumstances, 

the applicant has already submitted a representation to 

the Chai rman • SSC on 05.03.2004 through proper channel 

for condonation of the age limit of the applicant which 

was forwarded by the Deputy Registrar, CAT, Guwahati 

Bench vide his letter No.62/6ubul Barman/Estt / dated 

$32004, In 'the said forwarding letter Deputy 

Registrar also favourably recommended the case of the 

applicant for age relaxation 

Copy of the represents .Lion dated 53.2004 and the 

forwarding letter NoB2/Bubul Barman/Estt/ dated 

B32004 is enclosed herewith as nnexure-6 

(Series ) for perusal of the Honble Tribunal. 

412 That it is stated that although the applicant submitted 

representation and 'the same was forwarded 

favou rably by 'the Deputy Registrar, CAT, Guwahati 

Bench • even than the respondents, more particularly, 

Regional Director, SSC may not issue the call letter 

for appearing in the selection/examination for the post 

V 



of Court Master/Stenographer Grade C' in terms of the 

advertisement No9SC/HQ/l/2004 dated 1420 Fehruary,  

2004 

In the circumstances 	finding no other alterntive 

the applicant 	is approaching this Honbie Tribunal 	for 

a 	direction 	upon 	the 	respondents, 	more 	particularly, 

upon 	the 	Regional 	Director, 530, 	(NER), 	Guahati 	for 

condonation of prescribed age limit of the applicant in 

respect 	of 	the 	present applicant 	taking 	into 

considera .Lion 	the. period of 	service 	rendered by 	him 	in 

the 	Office 	of 	the. 	Registry, CAT, 	Guahati 	Bench 	and 

further be 	pleased 	to direct the 	respondents 	to 	alloN 

the 	applicant 	to 	appear 	in the 	selection/examinatiOn 

which 	is 	likely 	to 	be conducted 	by 	the 550 	(NER) 	for 

filling 	up 	the 	said 	post of Court 	Master/Stenographer 

Grade 	C' 

4.113 That it is stated that the applicant being an in 

service canci date and also on consideration of the fact 

th .L he has served the Department for a long period of 

about three years continuously in the post of CourL 

Master/StenograPher Grade C' without any artificial 

break or any break as such entitled to weightage for 

his past services so tha .L his case can be considered on 

priority basis and the Hon'hle Tribunal be pleased Lo 

pass a further direction upon the respondents to give 

eightage to t h e service rendered by the present 

applicant while considering the case for 

selection/examinaLi01 
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4.14 That it is stated that in similar facts and situation 

this Hon'ble Tribunal by judgment and order dated 

1311.2002 passed in ONo192/2002 directed the 

respondents Union of India for condonation of upper age 

limit in respect of the ad hoc medical officer to the 

extent. he has served the respondents Union of India on 

ad hoc basis and was also pleased to direct the 

resoondents to take action for regularisation of the 

service of the applicant. The instant case of the 

applicant is squarely covered by the decision referred 

to. 

Copy of the judgement and order dated 13.11.2002 

passed in O.192/2002 is enclosed herewith as 

Annexure - 7 for perusal of the Hon'ble Tribunal. 

4.15 That it is stated that the applicant also submitted 

representations on different occasions since his 

joining i nthe Office of the Registry. 3  CiT, Guwahati 

Bench praying inter alia for extension of his service 

and also prayed for reqularization of his service in 

the past of Court Master/Stenographer Grade . Be it 

stated that the applicant was selected after going 

through a rigorous selection process and a Committee of 

four members Selection Board was constituted atthe 

relevant point of 	time Nhen the applicant was 

:intervieed or selected for t h e post of 	Court 

Master/Stenographer Grade 	on ad hoc basis. 

In the circumstances the applicant most humbly 

torays that the Honble Tribunal be pleased to pass 

c1 
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appropriate 	interim 	order/di rection 	upon 	the 

respondents, more particularly, upon Respondents No 1 

a n d 	3 	to 	allow 	the 	applicant 	in 	the 

Selection/examination which is likely to be conducted 

• by the 550 in terms of the advertisement 

NoSSC/HQ/1/2004 dated 14-20 February, 2004 for the 

tcost of Court Master/Stenographer Grade C' Othert'jise 

• 

	

	it will cause irreparable loss and injury to the 

applicant and the O. will become infructuous. 

416 That it is stated in the facts and circumstances of the 

case there is no other alternative but to approach the 

Hon'ble Tribunal for redressal of the grievance of the 

applicant. Therefore, the Honble Tribunal be pleased 

to pass appropriate orders, directions upon the 

respondents granting adequate relief to the applicant. 

4. 17 That it is stated that the applicant was appointed 

through Employment Exchange, Kamrup • Gujahati as The 

SSC could not able to select any suitable candidate for 

the pos ..of Court Master/Stenographer Grade C' in the 

Office of the Registry of the CAT, Guahati Benc:h, 

Since the applicant has been selected through the 

Employment Exchange, Kamrup, Guaha ...1, that too, by a 

duly constituted Selection Board as such his case ought 

to have been considered for regular absorption on 

priority basis. 

4.18 That the application is made bonafide and for the ends 

of justice. 
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51 For that, the applicant has acquired a valuable and 

lea1 right in view of his lono service in the post of 

Court Ma ..er/Stenographer Grade tC at Central 

Administrative Tribunal, Guwahati on ad hoc basis, for 

condonation of over ae limit. 

52 	For 	that, t h e 	applicant 	has acquired necessary 

educational qualification, 	such 	as, Bachelor Degree 	in 

Arts and Diploma in Stenoraphy (English) from the 

LT, I, Guwahati, as such he is otherwise eligible for 

the post of Court Master/Stenographer Grade W. 

53 For that, the applicant is infact continuously working 

in the post of Court Master/Stenographer since 

24042001 without any artificial break or any break in 

service 

54 For that, the applicant is eligible candidate having 

long practical 	experience 	in working as 	Court 

Master/Stenographer 	Grade 	ACI 
	 in 	the 	Central 

Administrative Tribunal, Guwahati 

55. For that, claim of the applicant for appointment to the 

post of Court Master/Stenographer Grade C' cannot he 

reected on the alleged ground of over age, 

56 For that, the applicant is working for a long time say 

about 3 years on adhoc basis at Central Administrative 

ribunal, Guwahati, as such, he has acquired a valuable 

and legal right for c.onsideration of his claim for 

ILY 
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appointment on regular,  basis on priority basis with 

necessary eiqhtage of his a& hoc service. 

5.7 For that • as per,  Govt.. instructions the applicant is 

entitled for,  age relaxation to the extent he has 

rendered service to the department 

6 	Details of remedies exhausteth 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternative and efficacious remedy than to file this 

application. 

Matters not Dreviously filed or DendinQ with any other 

Court. 

T h e applicant f u r t h e r declares that he had n o t 

previously filed any application, Writ Petition or Suit 

before any Court or any other,  authority or any other 

i3ench of the Tribunal regarding the subject matter of,  

this application nor any such application, Writ 

Petition or,  Suit is pending before any of them. 

Relief(s) souQht for: 

Under the facts and circumstances st'ated above, the 

applicant humbly prays that Your,  Lordships be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

6J~ 
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any be shon, be pleased to q rant the following 

relief(s): 

That the Hon'hle Tribunal may pleased to direc 	the 

respondents, more particularly, respondent nosl & 3 to 

condone the over age to the extent of 44 days in 

respect of the applicant taking into consideration the 

period of ad hoc service rendered by the applicant in 

the Office of the Registry, CAT, Guwahti Bench we. . 

24.42001 to till date and further be pleased to 

declare that applicant is entitled to condonation of 

over age to the extent the applicant has served in the 

office oft he Register CAT, Guwahati Bench 

4 That the Hon'ble Tribunal be pleased to direct the 

respondents, more particularly, respondent nosl & 3 to 

issue necessary call letter in favour of the applicant 

allowing him to appear,  in the selection/examination 

likely to be conducted by the SSC, (NER), Guwahati for 

filling up the post of Court Master/Stenographer Grade 

'C' in terms of the Category No, of the 

advertisement No. SSC/HQ/ 1/2004 published in the 

Employment Exchange da ..ed 1420 February, 2004 after 

condoning the over,  age in terms of prayer made in 

paragraph 8.1. 

That the Hon'ble Tribunal he pleased to direct the 

respondents, more particularly, the respondent Nos.1 & 

3 to grant weig tage and priority to the applicant for 

the period the applicant has rendered the ad hoc 

(. 
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service in the Office of the Registry, CAT, Guwahati 

Bench ie w.e...f 24..04200l to till date while 

considering 	the 	case 	of 	the 	applicant 
	f o r 

aelection/examiflatiofl 	f o r 	the 	post 	of 	
Court 

as t er/StenograPher Grade 	C' 

84 Any other relief(s) to which the applicant is entitled 

as the Honble Tribunal may deem fit and proper. 

9 	 o rder  

During pendency of this application, the applicant 

prays for the following relief: 

91 That the Hon'ble Tribunal be pleased to direct the 

respondents, more particularly respondents No 1 and 3 

to pass necessary order allowing the applicant to 

appear in the selection/examinal ion which is likely to 

be conducted shortly by the SSC for filling up the post. 

of Stenographer grade C/Court master pursuant to the 

advertisement published in the Employment News dated 

i420 February, 2004 as an interim measure 

10 through AdvocateS This application is filed  

•prticulars of the T.PJL. 

I. P. O No 

Date of Issue 

Issued from 

Payable at 	 o. 

12 
As given in the index 
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VERIFICATION 

.1, Shri Buhul Bar-man S/o Shri of Sri Tarni Kanta 

Bar-man, Viilae & PO: Pakhamara PS: Bat -bar- i District: 

Nalbari, Assam, Pin 781343, açed about 27 year -s, 

presently working as Court Master/Stenographer on ad 

hoc basis in CAT, Guwahati, do hereby verify that the 

statemenbs made in Paraqraph 1 to 4 and 6 to 12 are 

true to my knowledge and those made in Paragraph 5 are 

true to my legal advice and I have not suppressed any 

material fact, 

(nd I sign this verification on this the 31 	day of 

Marc', 2004. 

&ALJ 



To 

P.j(rh Roari 8118ngaga 

Dtd.GUwahC?tj the 

I 	 - 
I_ 11oJoi 	-I /1 	-1 	

S 

- I 	

CENTRAL ADMINISTRATIVE TRIBJAL 

GJWAHATI BEI\CH 

3 

1• 

• 	 Sr i/- 
• 

- 	 - 

M 

kO 17- , 
Su)s •SC1C.CLJ on t OS and inerviewfoz th pist of C)urt AAster/Sterio c'adeCt 

• 	•' Rf: District Fmrio n. t EX.hnge, 	
ett r I'b OkD'2/9e/191 92 dtd 27-32Yjj 

You are here1 re(uested 
t a pe bfor( Test an intervjev for tie post oE 
Cou 	IMstr/Ste:o Grade (Scaie. o 	ay 	

a tempor ary  
5 T1 	a 	r 	 ncyt th0 vaca premises 01 thiiunj  

You may king 
OU 

short hind book nd penc1 a1og with the or1gina certificates 
end testimonials 

Nb 
• 	

TDA w  
k e adthjss1b1 

ISTRAR 



To' 
Sri 3jbul Barman, 
Son of Sri Tarini Kanta Barn'ian 
/o Sri S.N.Barynan, 

Office of the D.E. & CIT., 
Rehabari, aiwahati-6. 

M t-tAt -2_ 

Phone Off i. 

Fx 

iiif 	TfV;Tr1r, 
qq', 	nnf, 

1P1 	rff1r•< 

Central Administrative Trihunal 
(uwahati Bench, 

flsjçjaih Road, Bhnnçah. 

GUW\HAT-781 OO 

\ 
.200 

Offer of appointment to the post of Steno Gade'C' 
in the Central Mministrative Tribunal,Gjwahatj Bench 
Giwahati purely on adhoc basis reg. 

Sir, 

I am directed to say that on the basis of Shorthand and 
Typing Test' held on 10,-042001,in the office of the Central Admini 
trative Tribunal,Ojwahati Bench,you have been selectedfor appoint 
to the post of Court Master/Steno ade'C' in the scale• of' pay Ph.5 
179000/ plus usual allowances as admiasibie from time to time I 
tempoeary vacancy in the Central Mmin1strativeTrjbunal,watatj 

iwahati,pure1y on adhoc basis for a period of 2404-2001 uptol6 
or till, further orders which ever is earlier, with effect from the 
you assume the charge of the. post, 

The above adhoc appointment will not 'bestow on 'you any righ 
for regular appointment to the post/grade and will 	automati 
cally came to an end on the dane of expiry of perlod.of 4 months' 
without any further orders. 

• 	It is further informed that you will not be entitled to any 
travelling allowances for joining the post of Steno.GradeeC,In ca 
you are willing to accept the offer of appointment as afprasaid, y 
may report for duty inediatly in the of fce of the Central Mmmi 
trative Tribunal. Gwahat i Bench, Qzwahat t -5, Rajgarh Road, Bhangarh 
in any case not later than 24-04-2001, In case you fail to report 
for duty within the stipulate period it will be presumed that you 
are not interested for the aforesaid appointment and the offer of 
appointment will stand cancelled automatically on,the date ofepi: 
of the period of offer, 

It is also informed that no further communicatIon in this 
regard will be entertained. 

Yours fait-fu1i,', 	- - 

i/c DEPUTY REGIStRAR. - 



t 	 M 

CENTRAL AcINISTRAT1VE TRIJNAL 

7 	. 	 Gi WAHAT I BENQi.  
4/ 

Rajgarh Road,Bhangagarh 
I 	 awahati-5. 

Dtd.Gjwahati,the 24th Aprillel 

QFFICE 0PSD 

. 	.. • 	 The }tn'bie Vice Chaixman,Gentral Administrative 

inal,G.iwahati Bench,has been pleased to appoint Shri Tr xi 

Barman on adhoc basis for a period of 3(three)months 

0z.1 4t111 	further orders whichever is earlier, with effect 

frprn 24-04-01, when he assumes the charge of the post of 

• St4 enographer Grade'C 	in the Central Akainistrativo Tribunal, 

dIwahati Bench in the scale of pay of Rs.O-17-9000/- 

plus other allowances as aissible from time to time. 

.41. 

The above adhoc appointment will not bestow 

on him any right for reg1ar appointment to the post/ 

continuation of service and may be terminated at any time 

without assigning any reason. 

I 

t 

- 

if TYREGISTfto 

0 	

: 	. !'b. CAT/GH'/119/89/M1!fl. /(- 2J? (Dtd. 24-.04-01. 
•/_ LLJ - .Lftg 

0 0 • •Gopy to:- 
• 

.00  1 The Deputy Registrar(E) Central Administrative 
Trjbunal,PriflciPal Bench, FarLdkot House,Coper- 

0 

nicus Marg,New ]lhi for information & necessax 
\b.PB/17/2000EStt.11/ 

4 action vide his letter 
; 	 l 971/A dtd.5-3O1c 

 The FA&C,Central Administrative Tribunal, 
I i  Ibom No.l,B2,1-4,CUrz0n aad Barrack,Kasturba 

Gahdhi Marg, 	New Delhi. 

 The Pay & Accounts Offlcer.CAT,P.B.NeW Delhi 

I 3rd Floor,Lok Nayak Bhavan,Khafl Market, New Deli 

0 0, 	
• 	(, 	

: 	 4. The Accounts Off icer,CAT,G1wahati Bench,Qjwh'3 

5. Shri Bubul Barman,son of Sri Tarini Kt.Barman, 
C/o Sri S.N.Barmafl,O/O the D.E,&C.T.Rehabari, 
Qjwaiati-8. 

•0 . 	..o9 	 6 Office order file. 

DE?UTY REGISTRAR 
ry 



I. 

No,119/89/A*n. 
> 	 C 1 NTRALAtWINITRATIVE flII5JNAL 

WWAHATI RtNCH 

Rajçarh Road, Rhangagrh, 
Qwheti781 0050 

Dated auwhati, the 24th July,20O1 

QFICQu 

In pursuance of the CATI P8, letter Xb.PB/17/18/ 
2000/Fstt.II dated 23.7.2001, the tezns of adhoc 
appointment of Shri Oubul Berman in the grade of Court 
Master/SterzoGrade 'C' has been extefided for a further 
period from 24.07.2001 to 31.12.2001. or till the regular 
tncurnibant of the post revert biik to,his substantivó 
post or till the post is filled up on regular basis 
whichever is earlier. 

Other teins and conditions will rnaln same as 
issued vido this offLce order of even no. dated 24th 

• ,r1l,2OOl. 

( T K.iAii ) 
• 	 DEPUTY REGISTRAR 
Oopyto 	 : 

L The Registrar, Central Adninistrattv Tr1bnai(PB) 
EBridkat Hous.Goperni&s Marg,,. w Delhi w.r.t. 
his letter no.PB/l7/18/2OQO/Ett.I1 dated 23.7.2001. 

2 The Pay . Acc<unts Of ficer, cóntr'aI 	inistrativo 
Tribunai,c.I litmonts, Deihousie Road, ?n, Delhi.j.. 

3. rhe.  ACcountS Officer, CA?, QjwahatjSench 1  .Giwahati. 

• 4. ShrI Bubul Barman, Court Master/$teno,(, 'O',cAt, 
• 	G.swahati'.5. • 

Personal I  ile oftho official. 

( R.K. JAIN ) 
DEPUTY REG1STMR 



(~~9 	
- i'b.  

CENTRAL AD411Ni3TRATIVE TRIBJNkL 
W kI4Ti BENCU. 

Rajarh Road, Bhangagarh, 
Gi wd hat i- 5. 

Dated Giwahati, the 31st Dec'2031, 

OFFICE O R DE R. 

In pursuance of the Central kministrative Tribunal, 

Principal Bench, letter b. PB/17/18/2000-Estt.II/9433/A 
dated 141202001, the teris of adhoc appointmmt of Shri 

&ibul Bartnan in the grade of Court Master/Steno 	ade'.C' 

has I been extended for a further period from 01-01-2002 to 

23,04-2002 or till the regular incumbant of the post reverts 	• 0 

- 	 to his substantive nost or till the post is filled up 

on regular basis whichever is earlier. 

$ 	 Other terms and cordition will remain sane as issued 

vide this office order of even no dated 24th April, 20010 

• 

 

R.K. JAIN ) 
DEPUTY REGISTRM. 

Copy to:- 

I. The Registrar, Central Administrative Trilxinal(PB), 
Faridlôt Fbuse, Copernicus Marg, New Delhi, w.r.t. 
his letter . PB/17/18/2000-Estt.II/9483/A dated 
14.12.2001. 

2. The Pay & Accounts Officer, Central Mministrative Tribunal, 
(PB), C-I hutnients, Deihousie Road, New Delhi-I. 

3 The Accounts Officer,C.A.T., Giwahati Bench, G.iwahati-5. 

• 	 4, Shri Bubul Barman, Court Master/Steno Grade'Ct, C.A.T .  
Owahati Bench, cuwahati-5. 

5. Persoiia1 file ofk the official. 

• 	 (R.K.JAIN) 
• 	 DEPUTLBEGISTRAR. 

)! 



	

b.lO7/88/Estt,/L3. 	 ' At 	
CENTRAL AMINISTRATIV/ThIJ 

GJ?A.HATx BENCH 

RsigarhRoad,8flgq8 
• 	 OJwahati.8lOQ5 .  

• 	 Dated Qiwahati, the 17thSept.,2. 

OFFICE ORDER 

In pursuance tp the CAT(pB), I'w Delhi letter no. 

dated 3.9.2002, 
Conveying thq approval of the competer 'authority 'of 
the DoP&f to the extensj of adhoc appojntrnent of 
the following officials for a period upto31,12.2002 

or till the posts are filled up on rfguir basis or till 
ti'e poets are filled up t'y way of dhoc deputation 
whichever ear1je  

I. 	hri Bubul Baxiiian, Court Matertter.Gr.. 
2. 	fThj. Mol?fl Thro, 	tenopCr.,tDt 

Other tern and Condjtj5 w&fl majn'se as 
ISSIJGd earlier. 

( R.K. TAIN) 

	

cr 	Gisias • 	Copy to :- 

1. The PrincSpaj Regitrp, Centrsl Mrninjstratjve 
Tribunjj.) FarIdkot Houo, Copernjus Mazg, 
Paw DelhJ..l1O 001. 

This refersto his letter no. 
3.9.2002, • 	2. The Pay & ACCOut5 Officer, Central Administrative Tribunal, c—i thtrnent, Delbouste Kod, Nw Delh&j, 

3. The cour 	
Officer, Central Adoinistratjveirjbuflal Qwahati rench, Giwahati, 

450 Shrj BubuX 
Shrj i.iolen Bore, 3tel ..o.(.D. 
Personal filet,  of the of fie& 

R. K. 



i/ 
CENTRALADMINISTRATIV9 TRIWNAL 

GJWAHATI BENCH 
• 	

, 	 _... 	
C.... 

• 	
(" 	 Rajgarh Road, BhengagEh 

.Q.lwahatj...781 005. 	•, 
Dated G.wahat i, the 25th Feb., 2003 

QE1cL0•  

In pursuance to the CAT(pB), New Delhi letter no0 
PB/1/3/2000_Estt .II(Vo1.l0) dated 18.2.2003, Conveying 
the approval of the competent authority of the D0&T to' 
the extension of adhoc appointment of the following 
officials for a period upto 30.06.2003 or till the post 
arefjlled up on regular basis, whichever i.e earlier: 

	

des 	 • 

&jbul Barman, Gourt, Master/St eno.a 
Molen BOro, Steno,G..'D' 

ms and C0fldjtj05 will remain same as 

N.J.. .JOSH ) 
DEPJTY REGISTRAR  

Capy'to :- 

1, The ?rincipal Registrar, Central Mministratjv Tribunal, 
(PB), Faridkot House, Copernicus Marg, New Delhi w.r.t 0  leter no.PB/1/3/2000...Estt II(VoliOJ dt.1802.2003. 
The Pay & Accounts Officer, Central Administrative 
Tribunal,c...i fttrnerxts, Delhousje Road, New Delhi...j.. 
The Account5 Officer, Central Achnirijstratjve Tribunal, 
aiwahati Bench, lwahati, 

-4. Shri Bubul Baman,C/MasterlSteno.Gr. 
5. Shri Molen Boro, Steno.Gr.'' 
6..7. Personal files. 	

' 

• 	
DEPUT)/EGI$TRi 

I. Shrj 

2. .Shr. 

Other te, 

Issued earlier. 



L. 	* 	 . Wo.1O7/3R/Pntt./ j /" 

	 'Tc) 

/ 	 7NTR1L 	 ?RTt7ThL 
CtTh1177T PIMM 

• 	 !agarh 	e'a6 	aa,rh 
(uvnbatl - 7RT 

nt*4nti,,tho 7th Cetohr, 
• 	 •_.Z3 

________ 	• 	•- 

In 	irauenee of the 	i(P) t?evD.lhi letter ro.P/1./'/ 
• 	2000att.YT(Vo1-9)-7539(A) dated 1S.9.200 	convoying tim •- 

approval of the covpetent . antlu,rity, the *Thoc appointent 
• of.  .the 	fo1ing 	cfficiala.. is 	hereby 	extaitdod 	for 	a 
ftirther. perlec! 	?.e,f.j.7.2Ofl 	to 	!.c.004 	or 	till 	the 

•poate,ee 	filled-..mp 	pn 	reg-niar 	baein, 	vichevor 	In 
Ofirlier. 	 • 	 • 

•- 	

.5 

1,. 	 !hri Thibul 	Birzan, 	out, ilüterflteno. 
S 	 Gradó 'C' S  

54 	 S 	 S 	 • 
Shri Nolen !30r0, Steno Grade 'r' 	. . 	j. 

•1 	 Other terms and condittone viii. reain aae e 	leaned 
earlier, 	 - 	 - 	- ' 	

- 1 	: •. 

S 	
S 	

• 	- 	 S  5 

• •• 

	

DRPM 	R?TTRAR. 

• 	copy tot 

1.. 	The 	Principal 	Regictrar, 	Central -Mmtnietrative 
l'ribnnol, 	(P13), 	Paridzot 	Rotrne, 	C'opernicns 	Marg o  

letter 	Pi//flD-. 1 flfl.ty 
(vol-3)-7g(p) 

• 20 	The Pay A Accounts, Officer, Centrnl Mintnietrative 
-. Tribunal, C-t-fluttaente, !)ellousje Poe, !ew tø11it-t, 

3. 	. 	The 	Acconnts 	Off icer, 	Central 	Mninietrat1'e 
TrLhitin(1, (uwahatI 13pnch, Cuvihati-. 

thri !ubul Rerrurn, Court 1aet.r/$teno Gza'Io '('. 

hrt 	løn Boro t  Pt.sno r.rade ,  'fl'• 

I iL-1 Personal Filep 

i7 	4O4 ( r 
TWPVTY 



) 	iqll 

SELECTION COMMISSION STAFF 
I kn 	 APPLICATION FORM 

Nib 
bATE O1ADVT: 14.02.2004 

ICLOSINO DA1E: 1,O3.2O04 	 ______ 	
INSTRUCTIONS 

% 

ta. 	. 

: 

	;,. 

ri 

1 .  

(t).lfl th 
up ths 
LETIE 

(iI) on CI 

byfte 

: 

at 

.lrequ • 	
'::mB.trIC, 

;I)!? • 

- 
(vUI)OnO. 

wçlte  

c (b)ifIPOswdte 	 _______ 
• • 	• Number &date of lPOs __________ for Rs. .  

	

• 4 	.Namèofdandidate 
• 	'. (as recorded In : atuti0n or equivalent certificate) 

r 	• 	..- 
• 	 I. 

	

• '• 	(a) 	In Hindi (for Hindl 

a.?. 	
1cnowingcandidt.0) :  

	

• : 	 4 	 •' 

	

5 	6 x 	ilta 1 trl it Female 

	

• 	/a 	2 It Male 

	

:' 	 • 	• 	

a 

.: 	• ••.. 	• 

:lS EL 
EDUC 

1* re .i 

an 

ri5 below 
wtlte the required information in Engtih (CAPITAL LETtERS) or in Hindi. Those candidatos who 1111 

gIoaUOnfoffl\ In Hjndi, should also write their name .and address In column 14 (b) (II) In EnglIsh CAPITAL 

I 
Dp ehoud coritairt application of one candidate only. Infringement of this Instruction would Invite penal tictlon 

mo 
)pecontalrng the application must be superscribed in bold letters as APPLICATION FOR THE POST OF 

/ERT1SEDV1DE CATEGORY ........... .... ........... OI ADVT. NO. SSC/HQ/12OO4. 

ttion'wilI bqsurnmariY reected at any stage of the recwitment process for having incomplete iformatio&Wr0flg i  
mIs.repreSOntStIOfl of facts/left unsigned.Submitted without fee where due/without an attested photograph pslOd 

n/  propiate?pI.C'flot: accompanied by attested copies of certificates in support of their claim for educational 

5 gefldqate0gOrY (SC/ST/Ex.S/OH/HH/08C) or for submitting for more than one application. 

ètôiiaschangèd his/her name or dropped/added part of his/her name after Matriculatlon/SSCIHr. Soc/he/she 

qtdebthit 
an attested copy of Gazette Notification to the effect that he/she has changed his/her name after 

'&ctanged çiame should also have been indicated In the Gazette Notification. 

sionWill 	be responsible for postal delays. 
hoLl sign at the bottom of Application Form. It any variation is found in the signature appended by him at 4 

)TacO.t6/her candkiatUre will be liable to be cancelled by the CommisskOfl. 
ddrOS8e&POStCatd affixed with an additional Rs. 2/- postage stamp, two self addressed envelops of 12x25 

4ndictlng name and address of the candidates. One of this should be affixed with postage stamp worth Rs. 

igs IfcdrO8sed6liPS should also be aitached with the application form. 

pin) his/liev rocent attested photograph Ort the Application Form. Any variation in 

n of his/her candidaturO.Th0 photographs should be attested by any MLA. MLC, MP 

cFJaR,.LEcRuITuEwr FEE 
ate and PrincoalS of Schools/CollegeS and Head 01 other recognized Institutions. 

VqA fIUPU FIFTY 

3Q THROUGH ALL THE PROViSIONS IN THE NOT lbE TO ENSURE THAT HE/SHE 
1RW&1lCH HE/SHE IS APPLYING IN TERMS 

O'J CIAL DATE, ETC. 	••• 

• :':t/' 



.1! 
j 	) • 4 	 • j 

Name in itie case: 

C 4i2 41ri 	$'o 
martled female candidates) 

t) 

Date of Birth (ae recorded in MatriculaUOn or 

MONO 

fr 'Ai 4s 	 DATE 	 MONTH 	 YEAR 

reservation as Stheduled Caste! 
C0I/HH/OBC ? hGdUIOlb •SeMcem r/ 

 

	

' 	 11 	 Yes 	 No 

yeewjltp' 1 for Scheduled Caste 
2 for Scheduled Tribe  

ExSorvlceman  

	

f1Lfi 	1}I1 	5forfH 
6 torR.i 

11 1 '
if acand.idae belongsto rore Wan one category he may indicate his dual/triple ciegory in the following boxes using 

10,  
the abodc1eS 

. 34 
(iii) if Ex serviceman indicate whether he/she has already joined Govt job in Civil side after availing of the benefits given to 

Ex S for their reemployment. 

	

Yes 	 No 

v) Are you seeking age' elaatlon? 
 

	

Yes 	 No 
rL.OI1L)orC A ¶ 

(v) II yes.inacate under which category ago relaxation is being sought: 	 (Also attach attested copy of the 

1 lt requisite certifjcate in support. of your claim of age telaxatiori). 
'• 

NOTE lE-ELOYED sEX-S WHO ARE SEEKING AGE RELAXATION DUE TO ITEM (VII) UNDER PARA 6 OF 

lMPO1TNT INSTRUCTIONS MUST WRITE THE EXACT SUB PARA i e ITEM (VII) UNDER PARA 6) 

91 EdUCATIOj.. QUL1Fl1CATIONS (Beglnnin9 wtlh Matriculation lovol) 

I 

S 

1.1 
1 .  

2 
N)' 

iO 
I ' 	;-• 	#7 	.......... 

Indicate whther yod,fuliul all the essential qualification (as in the notice) 
___________________ 

. .,j 	..• 	 ' . 	.. Yes/No 
:: 

1 	( 1 	 Jt 

I 	. 	1 Experfence,(PleaSe 	e details thereof) 

/ S. 	 OrganisatiOfl 	 Period Designalion & Description & Dutios 

From 	To  

cA.vN/Ec 	.rA(V.000 	r)i4y. 6 	 .YiNoTyP)cT/(ofl' i . 	R.1dR 	,,fss: 'It".O,. 
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(a) 	Motter Tongue 	 4 
() 	j..anguage known (a) To speak 	5 S /1 Th  E  

• 	(b) To write 	 14'-  ;ND/ _G-NG,1-I 

• 	
/ .Hr.dépamenta$candidate  

	

I 	 Yes 	 No 

Ifyos, s1ame f Office where working (1NT/UL. AJIuyIc1R/4r' 	 4°fI I 	 cV 

j4,tj. 1.4.sIderice St4tus 

	

,._,if 	•" {.tl 	. 	t 	 ' 'P e 

	

I1I 	 Write I if acitizen of India 
2 it a subiect of Nepal 

3.11 a subject of Bhutan 
Tibetan Refugee who came over to India before 1St January 1962, with the intention of 

.j 	
ii 	I 	.rJFtts' 

* 	permanently settling in India or,  

	

.,) 	 a person of Indian origin who has migrated from Pakistan, Burma, Sri Lanka, East African 
Countries of Kenya Uganda the United Republic of Tanzania (Formerly Tanganyika and Zanzibar) 

't Zambia 1  Malawl, Zaire, Ethiopia, Vietnam Kuwait and Iraq 

:.:(b) Re61dentlel.Addre8s:' 

iiflnHindJ(forHiridi 
1knowInpandIdatos) -------- 

	

\ 	1 	' 

11 	 j 

PIN CODE NUMBER L 

	

I 	 I  
• •• 

il)tn Engtis • . 
'i 

I'  
•N •/ 

I •: 	
•Y 

Mflflh1W1flflflIDIU 
MWONNEENNOMENNNE 
, 

• 	 • 	 ........ 	 • 	 • 	 • 

1II 

• 	 •'DECLARATION 

b 	I hoty declare that all statements made in this appii6ation form are true complete and correct to the best of my knowledge 
t' and b,iiO1 'I understand that in the event of any Information being found false or incorrect or ineligibility being detected before 

or aftr,Ue proficiency test my candidature/appointment is liable to be cancelled 

• 	• 	$.have p.submitted any other application for this Proficiency Test. 

I harad1he  provisions In the Notice of the Commission carefully and I hereby undertake to abide by them 
I furtr dciare. that I fulfil all the conditions of eligibility regarding age limits educational qualifications etc prescribed tor ,  

• • • e;rbfIcIency test. I have enclosed attested copies of certificates in support of my claim for Educational Qualification, 

• 	; 	'age, çtegorV (ScISTiXS/OBc/OH/HH) and age relaxation. 	 . 

laIáodpcIare thil I have never been convicted by any Court of Law. 

• 	.1 furthor declare that Ihave not been debarrod by SSC. 
• 	 •: 	 : 	 . 	

. . 	
. . : 

• • 	 I 	• 	.: 	
m 

* 	I 4 	' i 	 , -•. ' 

• ;:: 	
J; . 	 - 1 	 . • 	

Signature of the applicant 

i 	 - 	 (Application Not Signed by the 
candidate will be rejected) 

• 	 • 	 • •- • •-•.... • • 	 -.•--•. .- 	 • 

,.•. 	 •,•• 	 . 

• .tt 	 • 	 - 	 -- - 
• 	

' 	 •: ' 

• • • 	 -I. 



,y Datet 05.03.2004. 

the Chairman 
jtaf Selection CommiRBtOfl 

cco COMPl ex  

otti Ro&d 

: 
eW Delhi - 110 003. 

Proper Channel.) 

Subi fS*ekifl age relaxation for 
apply&fl in the 

poet of 

	

Crt Master/t 	
phe Grade 'C's 

	

eV DeTht' tflit 	
pøtiT at c..?.s 

H 
Ref ' Cat 

o.(1 vid$ Mvet1t 0.SSC/Q/h/2OP4t 

poyutent New?1 14-20 pebrUY' 

Respected Sir, 
øuld jike to bring 

to 
y0U kind ttention the 

• 	

. 	 f01t07'c few 1ine 	
for your kind 

congide
a 	

ti0 	and 

necessary action. 

. 	

t had been ,ppoiflt 	
as 

court Master/St0foh 

Grade Oct on  adhoC bti8 i Central d
min trattve TribDfl8l 

.Guwahtt BenCh on 24.4.70 by a 
aeleCtt0 proCeM0 i.e.EY 

4jing test, Short 
d teat & Viva 

voce and inC 	
I 

haye been wotkll in the 5aid c&p&CY. for 
almost, three 

jearS withOUt any b
ree

k*bY virtue of 0xtor.1° granted to me 

• 	ft time to tiT ( 
cOpy of the adhoC appothtmt latter and 

1tifiCate 	egard 	
my, 0k1flg perIOd are 
	closed  

for your ceady referofl 
)• 

avth worked in the 

post for a 
1Ofl time, I am OW 11 conVet with the 

..0jfic:n&tUte of dutO6. 

V advert ewet N
o .SSC/ i/70 	

in 

•pbliIt 	in 	
•!1eW5 in 	

lestle dated 1420 

. 

7ibrUZY1 2004 & unreserT 	
vacancy has been otifi 
	for 

poet of Court Master/Sto 	
her Grade 'C in 

pjncipal B.flch, ew elhi; shoW&fl9 
initial postth9. at C.

A .T. 

Guvaa Bench in which post t have been 
0 inutn. on adhoC 

• baii$. am eligible in all resPect 
excePt the criterta of 

age tiCh is 
27 years and I hav* just crossed the age of 21 

years as ofl 31.l.2004 and 0verag by 44 dayS on 

• 	
. 	

5•3.2004' i was 5ppoiflt 	
to th 5aid poet at the age of 24 

yearse 

 

neB tated a~oVe nd keeptfl i-fl 
- 	 iost 	 Yea in 

• 	 • 	 •• 	 . 	 •.. 

• 	
•L 	. : 	•';i 	 . 	 :. 	

••,• 	 .. .. 

• 	 •• 	

•• 

I 	. 	 - 

jnder the 	rcu'' 

vi'Q my  $ati3ft0 	
adhOC service 	. 

GuWahatt BenChs 

i ferventlY and humblY urge upon 

. ;tO 
accord necee8Y age relaXati0fl jn od 
	to enable me to 

:- offer my candid*t 	
for the 

aforesatd post. 	
whiCh act 

•of your kindfleSSl I 
ihAll remain 

ever gatCft1 l  to you. 

	

• T a fOrV5dth herewith my 	
in 	 cribed  

fortfl 510gwtth 
all 	

documents to RegiOfl&l oirector 

gtaff SeleCtiofl Coi*5t0fh Rukmtflt agar, GuWahatt 

• for y candidatU to said 
poet In 

(our5 faithf.hlY1 

	

8T3 	 C 8UL 
clt ?t above. 

Court 	
Gr. ' 

DireCt0r'' 6t 	
ce1cti0fl CoTfl11 

RURT 	
1agars P.Ôt 5am 	

chva1aYa1 Guw,hatt' 

- 

aióntith app1icattn 
i prescrb0d form and 

neCe8rY documenta 

p 	R rinàiP31 egistrars 	
PrinCiP 	Bench. 4eW 

Delhi - with a 
kind reqUest to take U the matter 

1.eCti0" CO 
with the Chairm' staff Se

1° 

	

S 	
iRM7 	) 

copy tod. 

2 . 



-- I 

H 	 V SPFFD POST 
1) 

B2/Bubüj Barman/Estt./ 	 08.03.2fl04. 

• 	1,, 	:1. 
The Chairman 

• '. 	 Staff Selection Commission 
B1ock121 CGO Comp]ex 

•:''l[. 	 Lod!i Road 
New Delhi - 110 003 

I 4 Age relaxation in favour of Sri Buhul arman, Stenographer 
Grade 'C'/Court Master (Ad hoc), CAT, Guwahati Bench for 
appearing in the selection for fi]ling up of one post of 

'H. Stenographer Grade 'C'/Court Master in Central. 
Administrative Tribunal, Guwahati Bench vide Advertisement' 
No. SSC/90/l/2004/F.No. 8/11/7002—RRQ. 

4 	Sir, 

am directed to enclose herewith an application dated 

submitted by Srt rubul Barnian who is p.esently working in 

Administrative Tribunal, Guwahati Bc'nch as ,ctenographer 

.Grad&'C'/Court Mster on 	'hoc basis since 24.04.200l on the 

otreh of exteniona being granted to him from time to ti-me T4e i s  

overIged by 44 days. There Is an age relaxation provision in the 

advert.sement for the employees of CAT upto 5 yebrs. I am to request 

.4' 	you tokindly accord the necessary age relaxation.in order to enable 
him tdaitin the examination for filling up of the same post of 

' I 	'•' 

Stenographer Grade 'C'/Court Master in which he is presently 

working. ,SrI' .Barman has been advised to submit the filled in 

prescribed application to Regional Director (NFR) searate1

XhI 

 r 

Yours  fy i t 
End 	As above 	

3  
r)PU1 .Y RF(TcTRAR 

Copyto: 
I 	 - 

H 	 Regional Director (NER) Staff Selection Commission, Rukmini 
H Nagar, P.O. - Assam SacSdvalaya, Guwahati - 	 alongwith the 

I 	
filled in prescribed application for kind information and 
necessary action. 

2.! Pr.ncIpa1 	Registrar 	Central 	Admini.strative 	ribunal 
Principal Bench, 6 1/3, Copernicus Marg, New DeTh - 110 00 
for kind information and necessary actxrrn 

W ( N.J. JOSEPH 

~X 3/ 
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GtJWAIIA Ii fiiJt .1 

(At Shillong) 

If Original App1icacj0 	No.192 of 2002 ;J 
Dat'e.of dacjon: This the 13th day of November 2002 

• H d• The on'b1e Mr justice D.N. Chowdhury, 	Vice-Chairman 
The Honb1e Mr K.K. Sharma, 

Administrative Mernbr 

Dr Priya Kumar Singh, 
Medical Officer, 

•J 
17 Assam Rifles, 
 C/o 99 APQ . 

1 
By 
and 

Advocate3 Mr M. Chanda, 
Mr H. 	Dutta. Mn

Applica, 
G.N. Chakraborty 

• ••. 	
- versus - ;:•, 	

I:l, 	•• 
I 	

1. Tho Union o India, represonted by thu Secretary to the Government of 
Indj, Ministry of Home Affairs, 

New Delhi. 

2. The Secretary to the Government of India, I 	
Minist 	

of Health and ami1y Welfare, 
I 	

' 	Department of Health, 

• 	
' Jhe Member Secretary, • 	

7Medical Officers Selection Board, I 	
ITE Police MUA, Government of India, • 	Tigj Camp, 	Madangir, H 	- New Delhi. 

•• ••••••• • • •• • • • • • ••• •• •• • • •• ••••••••••••• •••••••• •••• • •• •••• •••

••••••Repond9  y Advocate Mr A. Deb Roy, Sr. C.G.S.C. •1 	I 	• 	 •: 	 •' 

• •• 	
•• 	 .1 

0 R D E R (ORAL; 
• 	

• 	CHOWDHURYJ(VC) 

•I 	 i;; •  

The 	innue 	 in 	t 	I hsi 	i oili 
• 	• 	.•. 

respondents in the matter of reQojj3tj01 
O 	1I 

services of the applicant in the fo11o•ing circumstajl(.e. 

• 	The Director Genera! 	A3am Rifles, Ministry of 
HOme Affairs, Shillong -diertjsed (Cr recruitaent of 



: 

:2: 

Modical Of ticorn in the yor 194. 	w th ut.iiii 

applicant a10 applied for the post. The Authority look 

steps for' selection of Medical Officers and accordingly 

interview was held by the Select., on Board for 

as Mecal Officers, 1) : 

1 
as per the terms and conditionn 	JiCJ 

I 	oII. 
' 

down 	in 	the 	Directorateis 	letter 	dated 	4.8.1994 	In 
Course 	of 	time 	the 	ropondent authority 	1ud 
appointment 	letter 	to 	the 	applicant 	In termit 	of 	the 
advertisement 	the appointment 	mje 	on 	ad 	hoc 
The 	applicant 	was 	accordingly 	cffered' with 	the 
formal order of appointment dated 3.8.1995 

: appointing him 
I 	

•..• 

as 	aMedial 	Officer 	in 	the 	Assarn 	Rifles 	against 	the 
Oxis.ting 	vacancy 	for 	a 	pericd 	of Rix 	months 	n, 	tim • 	 : 
terms, and 	COfldjtj5 mentioned 	in 	the 

: 

appointment 	order. 
2. 	Onbeing 	SPpojnted, 	the 	applicant 	was 	initially 
Posted 	in 	the 	State 	of 	Jammu 	and 	Kashmir 	under 	the ... 	;:. . administrative 	control 	of 	Assam 	Rifles 	and 	he served 
there 	for 	about one 	and 	half 	year. 	Thereafter ? 	the • 	

' 	
.j 

I; 
' app1jn. was Posted at Jairampur, 	Arunachal Pradesh for 

a 	perjod 	of 	6X 	months 	and 	other places 	where 	Assam '4 Rifles 	was 	operating. 	At 	the 	time 	of 	filing 	of the application 
	the'aPPlicant • was 	cerving 	at 	lmphal 	in 	An:n 

• 

• 	.i; 
Rifles. 	The applicant while wcrking as such, 	submitted a 
epresentatlon 	for 	conojderatjon of 	his 	regular 

warded by the concerned authority 	to the Directorate, 
I  Rifles, 	Shillong 	The Directorate, 	Assam Rifles, 	in 

turn, 	took 	up 	the 	issue 	with the 	Government 	of 	Indj, 
Ministry of Health and Family 	e1fare 

• 	 :": 	 ' 

and 	other cormred 
departments 	The 	applicant 	aJ:m 	that 	thc• 
Rifles was 	running 	in 	acute shcrte cf 	medical 	Of fcers 

' 
and 	the 	Department 	of 	Central 	I vm, nmnl 	iIal ih . 

a10 ........ 



_•'L 	L11 

also 	could not 	provide 	the 	required 	number 	of 	1edical 
Officers 	In 	such f t 

compelling 	circumstances 	the 	DGAR, 
Shillong 	recruited 	peraonn 	wth 	the I  aPproVal 	ot 	t lie COtàl 	Health 	Services The 	spfljcant 	citød 	abont 	n ix Medical Officers mentioned 

1  at pars 4.8 of 	the appllct0 
who 	were also appointed 	as 	ad 	hoc 	Medical 	Officers 	and 

tL finally regularised by 	the authority. 	The applicant 	also 
submitted 	that 	the 	Assam 	Rifles, 	in 	fact, was elso keen 
to 	to 	take 	the 	services 	of 	the 	applicant, 	but 	till now 
the regularisation 

process of the applicant was not taken 
up 	by 	the 	respondent8 	and 	it 	is 	now 	stated 	by 	Mr 	M. Chanda, 	learned 	counSOl 	for 	the 	applicant, 	that in 	the absee 	of 	further ............................ 8flCtj' 	of 	the 	authority 	the applicant 	is 	Presently 	not 	engagnd 	by 	the 	Assam 	IiLl, 

: • 

thouh 	no 	such 	order 	has 	been ccmunjcated 	to 	him. 	The 
•.' . 

applicant also stated about the advertisement 
made by the 

competent 	authority 	for combatised 	cadre 	of 	Medical 
•.• Officers and 	to 	that 	effect 	the Director 	General, 

• .f I 
Assam 

R1f108 forwarded 
. a COpy of 	the advertisement to all 	Units 

. 

with 	inStructions 	to 	forward n ppi i 	t  j 0 ' H 11A 	of 	all 	t 	h,1 / contract 	Medical 	Officers 	with 	the 	Directorate ot 	Assam 
• Rifles latest 	by 	15.7.2001 	for ........... 

: onward transmissj0n to DC, 
• 

• 

.:;. 
•• 	ITEP. 	

The applicant also applied for the post througi 
the 

'. roper 	channel. 	As per 	the advertisement 	the age 	limit 

and E he ::::; 
 also 

1 

:1L 
... 	

.1 

for 	Condonatlor) 	of 	his 	age 	for 	recru1tm,it 	10 •1 

the post of Medical Officer 	/ide his representation dated 
6 3 2002 	on 	humanitarian 

• 	 •r 	..  consideration 	It 	has 	been 
stated 	in 	in 	the 	Bar 	that 	by 	iirtee 	of 	the 	Interim order 

J  of 	this 	Tribua1 	dated 	15 . 7 .2002, 	the 	applicant aped 

In 



	
_____________ 	 • 

,(S?" 
in the aeIatjon test for Medical Officer pursuant to the 

••' If 

advertisement and as per the order of the Tribunal the 

7 	results of the examination were not declared. It may be 

mentioned that subsequently, at'the instance of the 

it 

Nit •••. ' 	 respødnents the order dated 15.7.2002 was modified 

4 tH' t :•' 	 allowing the respondents to declare the results of all I 
the candidates who aprrd in  the test except thr ,? 	

:1P! 	'i• 
applicant and other adhcc Medical Officers of ti Aam 

JA  

• 	7. 	 Rifles. 

3 	The respondents sLcmitzed thar written statement 

• • denying and disputing the claim of the applicant. In the 

written statement the respondents did not dispute the 

fact that the Director General of Assam Rifles made • 	:• 	
¶•. 

correcponcioncø for r 	ulari 	tit,n f.,j tho ,d ti 	11odjI 

	

•...! , y , 	Officers 	including 	the 	applicant 	on 	Central 	llath 

	

• • 	;, ... 	•j 	 Service Cadre. On getting no reply, the Direct.' (tnera1 
lilt 

wrote a letter to the Ministry of Home ALL ito to I 	'! 
regularise the service of the .ad hoc Medical Officers of 

V 	 •, 	 ••• 

Aseam Rifles, but the Ministry of Home \ffairs by 

	

-j 	I 	•. j 	V 	 • 

	

4 	 commurucation dated 19 6 2000 turned down the proposal 

We shall avert to the said communxcatloji at 

:.'. 5tage. The respondents in the written statement5tated 
V 	 / 	

at the.Djrctor General, Assam Rules intimated to the 

p 	 :: 	 ::::: and 

3 applicant was found oieraged by five years six months 

1 	h 	
and sixteen days on the crucial date, u e 17 0 2001 IL 

was also mentjoned that e'ien if he was consjder 	as  

OBC candidate, aje 	;x.tt1cn OL 	 thr.''y' 

have boon granted, but th' 'ppI i 	 ' 	c' ' 	ii 1 	i i 

/ 	 years on the crucialdate 	The dpartmnt 	I w 	ouqfiL 

clarification on this apct and by communIctcn dated 
•........... 	

1 	. 

• 	• 	-. 



t 
• 

	

iI 	H 

4' 	18.4.2002, the Miflintry of Home, Affaira informed the  
.i: 	

Director General, ITS? that age relaxation as Government H 
servants was admissible 

only to regular 
S 	

employees and not to tho8e who were working on ad hod 

1 1 	
contract/short term baa is and as such the Medical 

Officers who were working in the Assam Rifles on ad hoc/ 

contract basis were not entitled to get age 
rela

4
xation as 

Government servants for appearing In tho test 

	

• 	 4. 	We havø 
heard Mr H. Chdà, learned coune1 for 

the applicant and 
also Mr A. Deb Roy, learned Sr. 

C.G.8.C.' at 	length. 	The 	core 	issue 	is 	that 	of 
regulariaation 	of 	the 	applicant 	Admittedly, 	the 

' applicant was appointed on ad hoc basis and he continued 

to hold the poet as such and Served the department 
till 

he was disengagedin October 2002 The applicant duly ,  
fulfiled 7 

 the eligibilt criteria The department also 

did not indicate that no regular 
appointment was made in 

the meantime by the Assam Riflø. The Assam Riflon wrote 
• • 	 ',' 	 to the : concerfled authoity for regularisation of the 

ervjce: of the ad hoc Medical Officers since their 

	

Al 	.' 
•'_ -• , 

P, 	
were needed. No such Recruitment Rules were 

to- 

Medical Officers, eapedlally ,  
the - department was in need of their servjce3 We do 

find 	any 	reasonable 	U 3 t1fjcatjon 	for 	riot 
reguiarising the services of the applicant. If t h e 

	

•. 	,• 

applicant fulfilled the eligibility criteria, there was  

no Justification in not regularising his services by 

- providing weightage to the 8cr7ices rendered 
by the 

applicant.  



Ir  

' 	l '17 

6 

5. 
We have already mentioned hout t ho cntnnwn i 

it  

• 	addresged 
by the Director General, Asarn Rifl 	t.  •1• 

ifli3try of Home Affairs for regularising the services of 
/; 	j 	•,.. 	I n ..  

the ad hoc 
Medjcaj Officers The Government of India, 

• 	.:. 	.. 	•t. 

Ministry of Home Affairs by its commufljctio,i deU 
19 6.2000 in a 

most cryptic manner informed the 
Diector 

General, Assam Rifles thatwas not POSSible to 
regularise the services of the ad hoc 

Medical Of I 1r in • 	 the Assam Rifle8. There is no discerfljt)lO
, 

• 	 why .the case of the porno,i 	who 8nrvJ I ir n I uw1 Iu'r 1)41 

could not be Considered for r egulari3ation on the post 
held by 	those 	persons. 	No 	statutory 	limitatio3/ • inhibition are also a 8 cribed Zor not regularj8jng their 

• : 	•. 	 aerVje.. 

6. 	Condering 
the facta and circums nce and the 

nature of aervice rendered by these Pernolls we 
are of the • 	H 	

- 	'  
opinion 

that it is a fit case in which a dir 
ection needs 

I I
•,4 	•_ 

to be' iasued on the , 
rospondn:, to r44:zj1dui. 

for regulari sa t ion of the applicant 
Who 8erved as a ad 

:1 	 I 	• 

hoc•edjca1 Officer. Similarly, we do not find any H . • 	- 	T:" 	
U8titièation on the part of the authority for not 

	

concession to:e :':::d 

	

worked on 

• 	. 	- 	,1ervice under the Assarn Rifle8 
Ad hoc service is also a A 	T < 1

rvjce and the authority UtiIISCd his servjce 
fnr thi,i 

previ 

 
I 	 purpo8 	Th 	

i e power to relax the age s provided to the I 	

authority with some meaningful purpose Such powers are 4'. •' 	•'•' 	 1 

to be 
used lawfully and reasonably and not arbitrarily. 

 • .
Such 	powers 	are 	to 	be 	exercised 	on 

Consideration to remove the hardshIp on the fact 
IV 

Situation 	The Government of I n d i a deljneate 	such 
pOlicje8 and the category of persons to whom the L'ntji 

• 	

• 	 : 	

7's, 	

I• .0 ........ 



T • 	

2- 	. 	, 	 . 	

tktD • 	
I 

	

: 	 . 	. 	 . 

can be 	extended. 	The3a • Are not exhortative, but only 

	

"t 

jtp_1
.illuatrative The m&in consideration 	for giving the 

Ia  

: 	 •4 	 •
: 	 - 

I. 
 •.! 

•relaxation.ia to avoid the hardship. In taking 
. 	 / 

4 	the authority is to take note, of the question as to 
, • 	:j'-4, 

'. 	whether there is a nexus of the duties of the post. held 

	

* 	by the Government servant and those of the post.s for 

which recruitment is made. If the nexus is available 

there i8 no justification slamming the pwer for 

/ 	 consideration The impugned commun1ction dstd ] 	2QO2 

declining to count the earlier aerxce of such poraons 
I 4A - — 

in the circumstances 	cannot Lii sustained 	Iii 	the 
I t 	 ___._______•______.__________.___•____•___ 	_____ 	 _ 	 — 

cjrcumatnces, the respondents are directed to examine 

.4 
, 	 afresh the matter and are directed to conaider the case 

i 	
I 	 p 

- 	 of the applicant and like persons ta)'ing note of their 
Willi it 

I 	 aerviceB in the Assam Rifles on ad hoc basis and consider 

— - ------ — l/ 	 their cases on the basis of their performance 	The 

4' --  r 	 respondents are accordingly ordered to declare the 

-- 	 - -- 	 - - 
t 	 results of the applicant by taking remedial measure of 

	

bJ 	 -- 	 — 	— 	— - 
yelaxation of his age and consider the r n"o for 

regularisation 	Since the matter Is an old one the 

pondents are directed to act with utmost expeditions 

•:h 	 .rferably within three months from the date of receipt 

he order.  

I The application is accordingly allowed 	There 

shall,.however,, be no order as to costs. 

I ertzrieir,, 

• 	
- i__:_ 	•.. 	-. 	 - 	-.. 	0•_ 

WVICE CHA19PA 1  

I' 

	

• I  1vJ1- 	 Secison OIL  cer (J' 

' •f/7•.• 	 C.4.T..GWYA(!,ITI BAIVC!f 

IV 
:ZY 	

•(/ 	
' 	GuaI!f.S>OS 	 0 	

0 

	

nkrn 	
0 



L 

'1 

•Yrw 	 td-c ita 

a e'O t 	 eerU\ foOt 010 Or atepplet nis'her reeflt passport 	onrtCOpr a fire space 
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rOURT MASTER/STENOGRAPHERS Gr. 'C' 	
COURT MASTER/ST CATEGORY No-NER-(B)-1 	

ENOGRAPHERS Gr. 'C' CATEGORY No-NER-(B)-1 
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BUBUL BARMAN 	
NER-(B)-1/32 	GUWAHATI 	 BUBUL BARMAN 	 GEN 	NER-(B) - 1/ 3  
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CENTRAL ADMINISTRATI\E TRIBUNA 
L, GUWAHATI BENCH, RAJGARB Rd. 
BHANGAGARH- GUWAHATI-7810,0  

wm Date of Birth 

Carrie ad AdrJreSS of Centre: 	

,.rr 	 ce -we C:Ce 	 were Medum 

31/1/77 
0/0 THE REGIONAL DIRECTOR(NER) 	

421/01  

STAFF SELECTION COMMISSION, 
RUKMININAGAR, P.O. ASSAM SACHIVALAYA 	

K 

GUWAHATI7'81006 (ASSAM) 
TIME TABLE 	

Norit O,ScrCyarrc','i' errs, in the partr0ulam shaven aboxe 

-- '-' 	 i'ese Subject 	' 	
TiminoS 	 - Su DwE 

19/05/2004 	 SHORTHAND TEST 	REPORTING TIME 	
nCO 

( WEDNESDAY) 

	

@ 100 wpm & 	 1.00 PM 

@ 120 wpm. 

.rTnur w 	•eeut dzt 	ptejt 'top mew stop wost tows 

YOU 
enouid be present in the examination hail half an hour 

nt-ore the commaiionrnent of Examination. 
Do mso'ar time s w Do' i For further inatructiOrix see overleaf. 

Under Secretary / Reionai OSeetci 

011  

T0'ECO yrIndia  

STAFF SELECTION COt MISSION 
ADMISSION CERTIFICATE 

TE 	
TICKET NUMBER: 

p wwtrc wan 	= 

Ii F'hD1O5PP is nOt 

pasted, the candidate voh 

not be allowed to take 

examiflaflOr. 	- 

P'OR'to yrreffSfi 

Signature of Cndatai5 yr nrasence c-I ironic-rarer! Signe:jre 01 rrvrpileic'r 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH ::: GUWAHATI 

LI. 

O.A. NO.79 OF 2004 
0 

Shri Bubul Barman 

. Appliçan. 

 -Vs - 

Union of India & Ors. 

Resporents. 

In the matter of: 

Written Statement submitted by the respondents. 

S 

The' humble respondents,(Respondents No.1,2 & 3) beg to submit 

the parawise written statement as follow, 

1. 	That with regard to para 1 of the application the respondents 

beg to state that the applicant, should fulfil the eligibility 0riditi6ris as laid 

down in the adwertisement. The conditions of eligibility as prescribed in the 

advertisement are on the basis of the recruitment rules notified by the 

indenting office. Therefore, the question of condoning the overage of the 

applicant or any other eligibility aspect does not arise. As per the 

advertisement, certain categories of applicants such as regular Govt. 

employees/employees of CAT are entitled to get age relaxatiofl in the upper 

age hmit. The aplicantShrLBubul Barman does not render any regular 

service as a Govt. employee/employee of th CAT. He is, therefore, not 



- 
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entitled to get any benefit 'ofage relaxation. That being so, he is not eligible 

candidate to compete for the, post of Court Master/Steno Grade 'C' in 

response to advertisement published by the Commission. 

That with regard to the statement made in paras 2, 3, 4.1 & 

4.2 of the application the respondents beg to offer no comments. 

That with regard to the statement made in paras 4.3 to 4.8 of the 

application the respondents beg to offer no comments as the averments 

pertain to the ad hoc appointment of the applicant in the CAT in which the 

Commission was not involved. 

That with regard to the statement made in para 4.10 to 4.13 of 

the application the respondents beg to state that the applicant was overaged 

and on that ground his application has been rejected by the Commission. The 

prescribed age limit was 18 to 27 years as on the closing date of receipt of 

the applications i.e. 15.03.2004.The applicant is not entitled to get any age 

relaxation as he is not a regularly appointed Govt./CAT employee. The service 

rendered by him in the CAT is on ad hoc basis which cannot be counted as 

regular service. Age relaxation as indicated in the advertisement i.e. 5 years 

for the Govt. servants/employees of the CAT is adisenly to those who. 

have rendered regular and continuous service. 

Copy of advertisement dated 14-20 Feb., 2004 

published in the Employment News is annexed 

hererwith as Annexure - 'A. 
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Copy of the application submitted by the 

applicant is annexed as Annexure * 'B' 

That with regard to para 4.14 of the application the respondents 

beg Ito state that the case quoted herein i.e. O.A.No.192/2002 is neither identical 

nor 'similar to the present O.A.No.79/2004. The matter was mainly on the 

regi1iarization of the ad hoc service rendered by the Govt. servants. Here the 

ma9er is claim for age relaxation as a Govt./AT employee, for which the 

applicant is not entitled as he had not rendered any regular and continuous 

service. 

That with regard to paras 4.15 to 4.18 of the application the 

respondents beg to offer no comments as the averments made by the applicant 

are regarding his ad hoc appointment in the CAT where the Commission was not 

involved. 

That with regard to paras 5.1 to 5.7 of the application the 

resppndents beg to offer that the grounds for relief, stated by the applicant do 

not contain any valid reason to prove that he is entitled to get any age relaxation 

as a Govt./CAT employee and, he is not an eligible candidate for the said 

nt as he was overaged. His ad hoc service in the CAT cannot be 

as regular and continuous servic_asjioo.is.ij order was issued by his 

viz, the CAT. 

That with regard to the statement made in paras 6 and 7 of the 

application the respondents beg to offer no comments. 



1 

9. 

to 

A 

That with reqard to para 8 of the application the respondents beg 

that as far as the Commission is concerned, there is no authentic 

or record submitted by the applicant in support of his claim for age 

That with regard to para 8.1 of the application the respondents 

beg to state that in the matter of eligibility of a candidate, the question of 

con onation does not arise. Selection is to be made as per the rules laid down in 

the recruitment rules. 

That as regard to para 8.2 ofthe application the respondents beg 

to 1ate that since the applicant Is ineligible, the. Commission cannot call him for 

the test to be conducted for the said recruitment 

That as regard to para 8.3 of the application the respondents beg 

to state that as far as the Commission is concerned, the recruitment rules are to 

be followed without any variation. Any relaxation what so ever admissible to the 

~andidates is in accordance with the provisions as contained in the recruitment 

rules. The conditions prescribed in the advertisement are according to the 

recrLutment rules. No variation is possible during the recruitment process. The 

appicant, an ineligible candidate, cannot be considered for the recruitment. 

Copy of Recruitment Rule of the Indenting. 

Department is annexed herewith as 

Annexure-'C'. 

That as regard to pará 8.4 of the application the respondents beg 

to offer no comments. 
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14. 	That as regard to pára 9 & 9.1 of the application the respondents 

beg to state that the applicant was an ineligible candidate due to overa cie  

the rejection of the application of the applicant made by the commission is in 

order. The applicant, therefore, does not deserve any relief from the Hon'ble 

Tribunal. 

PRAYER 

facts ai 

applica 

the Ho 

It is prayed that the O.A. may be dismissed taking into account the 

circumstances of the case that the rejection of the candidature of the 

was in order and the application is having no merit for consideration of 

le Tribunal. 

. 

/ 

/ 



VERIFICATION 

• 	 I, 	N.LLaskar,IOFS, 	Reg iOnàl 	Director, 	Staff 	Selection 

omm(ssion(NER), Guwahati being authorised do hereby solemnly afflrrn and say 

that, the statemert made in paras 1,2,3,5,6,7,8,9,10,11,13 and 14 are true to 

my knowledge and statements made in paras, 4 and 12 are true to my 

informaion and I have not suppressed any material fact. 

And I sigA this verificatIon on this 15 th  day of June,2004. 

• DECiRANT. 
. 

U 

- 
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STAFF SELECTION COMMISSION 
ADVERTISEMENT NO. SSCIH Oil /2004 

F.NO. 8/1 11/2002-RHO 

APPLIcATIONS ARE INVITED FOR GROUP 'B' (NON-GAZETTED) POSTS 
Cat. No. NR-(B)-1 : Three Metrological Assistant, Department of Consurner f ffairs, is of the opinion that sufficient number of candidates from these communities 
Ministry of Consumer Affairs, Food & Public Distribution, Krishi Bhawan, New Delhi. possessing the requisite experience are not likely to be available to fill up the 
Pay Scale : As. 55OOi75-9OOO/- vacancies reserved for them.- 

Vacancy-: 03(UR.02 OBC.01) 	 • P : Mumbai (withAlSL) 	• 

Age : (a) Not exceeding 30 Years. 	' JR : (i) Responsible for assessment of the requirements to various fishing gear! 

(b) Relaxation In upper age limit available to : 	 • gear material accessories required for the Fishing Survey Programme of the Vessel 

I) OBC : 3 Years and their timely indenting procurement. 

ii) Central Govt. Employees :5 years. 	• (ii) lncharge of the Gear Section and be responsible for the timely fabrication, 
. 
EQ : Masters degree inPhysics or Degree in Mechanicat/ElectricaVEtectronics/ 	. 

mending and maintenance offishing gear and ensuring requisite quality. 

Computer/Instrumentation Engineering of a recognised University/Institution or (°O Insign, development, modification etc. of fishing gear and accessories and 

equivalent. performance evaluation of all gears. 

00:-Nil - 	• Participation in fishing cruises as and when required. 

IP :Ahmedabad, Ranchi, Bangalore, Bhubaneshwar (with AISL) Any other duties assigned from time to time. 

JR : Calibration and testing of weighing and measuring instruments in the Cat. No.CRiB)1: One Court Master/Stenographer Grade 'C' (English), Central 
L 

laboratojps. Verification and standardization ofWeights & Measures used in Legal Administrative Trrbunat, Principal Bench, New Delhi. 

Metrotogy. To maintain laboratories. Arrangement for organization of workshops. Vacancy : 01 (OBC) 

SemInarS designed for enforcement officials of Weights and Measures Departments 	- - Pay scale : As. 5500-1 75-9OOO/ 	- 

working in State Governments and to teach and train them in operation of Weighing Age : 18 to 27 years (relaxabte for Govt. Servants and Employees of CAT upto 5 
and Measuring instruments. 	 • years in accordance with orders Issued by the Central Govt.) (three years relaxation 

Cat No.NR.(B)-2 : Thirty Four Assistant Archaeologist Chemist, O/e Director in upper age limit is available to OBC5). 	- 

General, Archaeological Survey of India. Janpath, New Delhi. 	• EQ : 1. Matriculation or equivalent from a recognised Board/University. 

Vacancy : 34 (UR-17, OBC09, SC.04, ST•04) . 	 - 2. A spped of 100 words per minute in Shorthand (English). 

Pay Scale : As, 5500-175-9000/-. 	 - 	 . DO : A speed of 120 words per minute in shorthand (Engl.sh)  

Age : Not exceeding 30 years (Relaxation in upper age limit available to OBC, SC Qualifications are relaxable at the discretion of the Staff Selection Commission in 

a si categories as per Govt. of India Instructions). 	• the case of candidates who are otherwise well qualified. 	11 

EQ : Atleast 2nd class Master 1s Degree in Chemistry with knowledge of Analysis. IP : Cental Administrative Tribunal, Allahabad Bench (with AISL) 

DO : - Nil - 	 - 	 , 	. JR : 1. To attend Courts and record all Judicial orders passed by the FulBench/ 

IP : Anywhere in India with AISL. 	• Division Bench/Single Bench. 

JR : Scientific Chemical 'Conservation/Preservation of Centr .allyProtected To take dictation from Hon'bte ChairmanNiceChairman/Members and other 

Monuments/Antiques/Coins/PaIntIngs at the sites, Museums as well as table work Senior Officers and promptly feed and type Out each Judgemenl/Orders/Notices on 

In the laboratories. 	• 	- 	 - 	- the very same day and that too before 5 p.m. so that Peshi files are sent back to the 	I 
Cet.No. NR.(B).3 : One Senior Perfusioflist, Dr. R.M.L. Hospital, New Delhi. respective Judicial Benches before 5.30 p.m,,prW action is taken on the very same 

Vacancy : 01 ( UR). 	' • 
day the order is passed. 

Pay Scale : As; 55.175.90/. 	• - 	• 
To attend the residential as well as Court office of Hon'bte Members and record 

Age: 'Not exceeding 30 Years. (Relaxable for Govt. Servants upto 40 years in the Judgements dictated and feed the same in Computer/electronic typewriters. 

accordance with Govt. Instructions). 	• 	. 	• . Cat. No. KKR-(B)-1 : One Court Master/Stenographer Grade 'C', Central 

EQ : 1. Degree in Science from a recognised University or Equivalent. Administrative Tribunal, Principal Bench, New Delhi. 

2.DiplomainPerfusionlechnologyrecognisedbytheAssociationofcardioThoracic Vacancy : 01 (SC) 	 - 

Surgeons 'of India. 	 . 	- Pay Scale : Rs. 5500- 1 759OOOf' 
. 	

3. One year experience of working in active Open Heart Centre. 	 - - ç ; - Age :. 18 to 27,years(relaxabletorPovt. Senants'entyee. 	tupto 6 

•-' 	 . 	.........  :, .. DO : -NiI• 	'. 	 -•;. - 

lP : Dr. R.M.L. Hospilal, Nw Delhi. 	- - 	 . 
Five years relaxation in upper age limit is available to SCs. 

JR : To manage the technical service of CTVs department. 
EQ : 1. Mtriculation or equivalent from a recognised Board/University. 

To run the heart lung machine & management of patient on cardiopulmonary by 
2. A speed of 100 w.p.m. in Shorthand (English). 

pass in the Operation Theatre. 	 . 
DO : A speed of 120 w.p.m. in Shorthand (English). 

To help in post operative management regarding Cardiac monitoring, ventilation Qualifications are relaxabte at the discretion of the Staff Selection Commission in 

and blood gas Analysis. 	 - 
the case of candidates who are oth&wise well qualified. 

To operate & maintain all life saving Cardiac monitoring equipments. I.P. : Central Administrative Tribunal, Bangalore Bench (with AISL). 

JR: 1. To attend Courts and record all Judicial orders passed by the Full Berrch/ To maintain htgh standards of perfusion technology. 

indents/stocks 
Division Bench/Single Bench. 

To keep direct vigil on 	 & consumption. 

To be available for emergency duties whenever needed. 
To take dictation from Hon'ble ChairmanNice.Chairrnan/Members and other 

Any other work assigned to him by the Medical Superintendent. 
Senior Officers and promptly feed and type out each Judgement/Orders/Notices on 
the very same day and that too before 5p.m. so that Peshi files are sent back to the 

Cat. No.ER-(B)-1 : One Library & Information Assistant, Office of the Superintending respective Judicial Benches before 5.30 p.m. and action is taken on the very same 
Archaeologist, Archaeological Survey of India, Bhubanoswar Circle, Bhubaneswar, day the Order is passed. . 
Orissa. To attend the residential as well as Court office of Hon'ble Members and record 
Vacancy : 01 (OBC) 	

. - the Jtsdgemonts dictated and feed the same in Computer/electronic typewriters. 

' Pay scale : Rs. 5500-175000I- Cat. No. NER.(B).1 : One Court Master/Stenographer Grade 'C', Central 
Age : Not exceeding 27 years. (Three years relaxation in upper age limit available Administrative Tribunal, Principal Bench, Now Delhi. 
toOBCs). Vacancy : 01 (UR). 
EQ : a) (I) Degree in Arts, Science or Commerce from a recognised University. Pay Scale : As. 5500-175-9000/- 
(ii) Elachelor degree in Librarianship from a recognised Institution. Age : 18 to 27 years (retaxable for Govt. Scrvants and Employees of CAT upto S 
b) Knowledge of at least one foreign language other than English. years in accordance with orders issued by the Central Govt.). 

. DQ 	.Nil. . - 	 . 	, EQ.: 1. Matriculation or equivalent from a recognised Board/University. 
IP : Bhubaneswar, Distt.- Khurda, Orissa, (with AISL) 2. A speed of 100 w.p.m. in Shorthand (English). 
JR : Maintenance of Office Library etc. 	 . DO : A speed of 120 w.p.m. in Shorthand (English). 
Cat.No.WR.(B)-1 : One JunIor Fishing GearTechnologists, Fishery Survey of India, Qualifications are retaxable at the discretion of the Staff Selection Commission in 
Ministry of Agriculture. Mumbai. the case of candidates who are otherwise well qualified. 

- Pay Scale: Rs. 550017590001. IP: Central Administrative Tribunal, Guwahati Bench (with AISL). 
Vacancy 	01 (SC) 	. 	. JR :1. To attend Courts and record all Judicial orders passed by the Full Benchf 
Age:18 to 30 years. Relaxation in upper age limit Is available to Division Bench/Single Bench. 
a) SC : 5 years 	 -. 2. To take dictation from Hon'ble ChairmanNice-Chairman/Members and other 
b) Central Govt. EmpIoyes : 5 years. 	- 	 - Senior Officers and promptly feed and type out each Judgement/Orders/Notices on 

EQ: (I) B.Sc Degree in Mathematics/Physlcs/Zoology/Botany/Chemistry from a the very same day and that too before 5 p.m. so that Peshi files are sent back to the 

recognised Universily or equivalent. 	- respective Judicial Benches before 5.30 p.m. and action is taken on the very same 

(ii) 2 years experience in the supervision of making, mending etc. of different types day the orders is passed. 

of fishing gears. 	 . - 3. To attend the residential as well as Court office of Hon'bte Members and record 

DQ : -Nil- • 	 , 	. the Judgement dictated and feed the same in Computer/e!ectronic typewriter. 

Note :(i) Qualifications are relaxable at the discretion of the SSC in case of INSTRUCTIONS TO CANDIDATES 
candidates otherwise well qualified.- 	- 	 - 	. 1. AbbreviatIons used 
(ii) The qualifications rearding experience is relaxable at the discretion Of the EQ: Essential Qualifications, DO: Desirable Qualifications, UR : Unreserved. SC: 

SSC in case of candidates belonging to SC/ST if at any stage of selection the SSC Scheduled Caste, ST: Scheduled Tribe, OBC : Other Back-ward Classes, ExS: Ex- 



Servicm PH :Phy$cafly.HafldtcappedO)$: Orthopaedically Handicapped, NH:' 
Hàthg fldia,edCat: Category P.S.: Pay Sca'e, IPO: Indian Postal Order. 
CRFS: Central Recruitment Eee.Stamps. Govt.: Gov€rnment, IP: Initial Posting, JR: 
Job Requiretts. Dg: Degree. Dip:Diploma, Sc: Science, Eqv: Equivalent, Prof. 
Test: Proficiency Test, Recog: Recognised, Univ: University, Instt : Institute, AISL: 
AtI.India Sevice Liability, Exp: Experience S  Exam: Examination., Hr: Higher, Sec: 
Secondary, Sr: Senior. Tech : Technióal, Wo: Ministry of, DIo: Department of. 
Olo: Office of, MA: Master of Arts. USc: Master of Science, fiTs: Union Territories, 
SSC: Staff Selection Commission. 

fee PayabIe Rs. 50/- (Rupees fifty only). No fee for Scheduled Castes, Scheduled 
Tribes and ExS. However, no fee concession would be admissible to ExS who 
would otherwise be considered as general candidate in terms of para 6 (vii) of 
Important Instructions. Such candidates would be required to pay the requisite too 
for the examination. Fee concession is not admissible to sons, daughters, and 
dependents of ExS. Service clerks in the last year of their colour service are not 
exempted from payment of lee. Remission of fee may be allowed to those repatriated 
from Kuwait/Iraq who are not in a position to pay it. 

Note : Mode of payment of examination fee has been indicated in Para 7 of Important 
fnsfnictions. 	- 

Mode of Selection : Candidates fulfilling the minimum prescribed qualifications 
will be shortlisted on the basis of their educational qualifications, academic records, 
percentage of marks etc. or through a screening test. Candidates, thus, selected 
may be required to undergo a written proficiency test wherever applicable. 
The Commission holds discretion to fix different qualifying standard for different 
categories in the proficiency test wherever applicable. Candidates qualified on the 
basis of merit of proficiency test would be required to appear at the Interview. Final 
select list would be prepared in order of ment as disclosed by the aggregate marks 
(marks 6f Prof. Test wherever applicable and interview) finally awarded to each 
candidate taking Into account the number of vacancies advertised and in that order 
so many candidates as are found suitable by the Commission 'would be 
recommended. 

'rovided further that SC/ST and ORG candidates who are selected on their own 
ment without relaxed standard along with candidates belonging to other communities 
will not be adjusted against the reserved share of vacancies. 
The reserved vacancies will be filled up separately from amongst the eligible SCs, 
ST5 and OBCs which will thus comprise SC, ST and OBC candidates who are lower 
in merit than the last general candidate on merit list of unreserved category but 
otherwise found suitable for appointment even by relaxed standards. 

How to Apply : Applications must be submitted in the form published in the 
Employment NewsIRozgar Samachar dated 14th Feb., 2004. The applications may 
be typed out in double space or hand written neatly, but format should be the same 
as published. The applications should be submitted to the concerned flegionat 
Director as per address given in the notice. 

Note (1) : Applications submitted on a format which is not exactly the same as 
published in the advertisement are liable to be rejected summality. 

Note (2) The Commission will consider conducting the screening test or Proficiency 
test wherever applicable for all the post(s) on the same date. 

to,baUached with the appucatlons: 
ofRs. O/- ffixed.and clearly 

cancelled oi the' 	 ' 

(ii) One recent attested copy of passport size,! photograph to be pasted on 
application and one a&fltionnt duty attested photograph to h' 'riclnsod. 

iii') One self.r ldr s.d postcard (July alfixed with an arlrlrl,onal PS. 6. l)Otfl9c' 
stamp. The candidate must indicate the name 01 the post. Category Number 

.end.Adveflisemenurnber on the Post-card;.  

Two self-addressed envelopes ottO cins 22ths size Onb of which should 
be affixed with postage stamps worth Rs 61-. 
Two slips indicating the name and postal address of the candidate, 
Documents in support of claim of SC/STIOBC/OH/HH/ExS/Disa bled persons. 
Attested copies of certificates and mark statements showing ago and 
educational qualifications. 
Documents in support of claim of age relaxation (for categories not covered in 
item (vi) above). 

Attested copies of experience certificates, 

Candidates in Govt. service are to attach an undertaking that they have 
informed in writing their head of Office/Department that they have applied for 
the post. 

i'OiO.'. 

- Candidates should note that only the date of Birth as recorded in the 
Matriculation/Secondary Lxam.nation Certificate OR an equivalent certificate 
on the date of submissien of application will be accepted by the Commission 
and no subsequent request for its change Will be considered or granted. 
If the above documents are not submitted along with the application, the 
application will be rejected summarily or at any stage of the recruitment process 
and no request for revival will be considered. 

Incomplete or unsigned applications or applications without photograph, fee 
or late applications will be rejected summarily. 

The candidates may note that provisional certificates/mo,ksheets in support 
of age, educational qualifications signed by Principals of Colleges or Schools 
are not acceptable by the Commission. Attested copies of marksheets/ 
certificates signed/issued by University's/Board's competent officers need be 
submitted along with the applications. 

6 	Important Instructions: 

Wherever a proficiency, test has been prescribed, only such candidates who 

obtain a certain minimum marks in proficiency test as decided by the 
Commission will be called for interview.,. 

Certificates in support of qualifications must have been obtained from 
recognized University/Institution. 

Closing date : Completed application forms should be sent to the concerned 
Regional Offict of the Commission latest by 15.3.2004 (bofore 5.00 p.m.). 

Age limits and essential ualifications are as on 15.3.2004, the closing date 
o 	lttjt'io applications. Upper age limit is retaxa ieSiiToiT 

years for OBC. 10 years for PH persons and also for other specific 
as pot orders in force. The age relaxation for reserved category, 

"ic admissible only in the case of vacancies reserved for such 
erved category candidates who apply against posts meant 

/ 

I '  

0 ~~ 4~ 2 7. 
for UR'category, are not entitled to get age relaxation. However, for the 
candidates belonging to PH category are entitled to got ago retaxation'Cs 

' 	 admissible 10 them for the posls meant for liP category, if such posts am 
identified suitable for the PH category, SC/ST/OBC candlitates mnt sijhmpi 

. 

prescribed certificates in the proforma given at Appendix.IIIIIV No ago 
relaxation is admissible to sons and daughters of ExS, tipper age limit is 
relaxable to relronchod employees of Chukha Hydel Project Authority in 
Bhutan, who were directly recruited to the extent of rogular service rnndoril 

' 	 by them with the Authority. (Period of service rendered by the retrencheil 
employees will be decided on the basis of certificate issued by th( ,  Chiikha 
Hydel Project Authority). 

All persons who had ordinarily been domiciled in the Slate of .lammil . 

Kashmir during the period 1.1.1980 to 31.12.1989 shall be oI!q!blo for 
relaxation in the upper age limit by five years in support of which the proof of 
residence may ho submitted along with the Opplicnlion with a cerlificat term- 
the District Magistrate within whose jurisdiction he had ordinarily rr'sidot, or 
Any other authorily designated in this behalf by the Govt. of .Janimii P. Kactimir 
to the effect. 

(v) Age relaxation uplo a maximum of S years (8 years for OPC and tO years for 
SC/ST) in case of ExS and Commissioned Officers (including ECOs/SSCO) 
who have rendered at least 5 years military service as on 15032004 ann 
who have been released 

On completion of assignment (including those whose assignment is due to 
be completed within six months) otherwise than by way of dismissal or 
discharge on account of misconduct or inefficiency: or 

On account of physical disability attributable for military service; or 
On invalidment. 

(vi) An Ex-Servicernan means a person who has served in any rank whether as a 
combatant or non-combatatt in the regular Army, Navy, Air Force of tim Indian 
Union and:- 

who retired from such service after expiry of his pension, 

who has been released from such service on medical grounds atlribtitable to 
military service Or circumstances beyond his control and awardori medical or 
other disability pension, or 

who has been released, o,therwiso than on his own request, from such .sorvicn 
as a result of reduclion in establishment, or 

who has been released from such service after completinq the specific's 
period of engagements, otherwise than at his own request or by way of 
dismissal or discharge on account of misconduct or inefficiency, Ind has 
been given a gratuity and includes personnel of the Territorial Army of Iho 
following categories:. 

(I) Pension holders for continuous embodierj service, 

Persons with disability attributable to military service, 
Gallantry award winner. 

(vii) As per D/o Personnel & Training O.M. No. iGO34/f/9n.rctr  
such ExS candiitatcr who have ;ilreafy snciirril ovnpliiy:roo'iil is,vi,', iii.' i  .r'iiti.'i/ 
Govt. in civil side after availing the lienefil given to Shear :is l,:x for lhir ii' 
employment are eligible for age relaxation pre.scril,ed for Fxs for seeking 
another employment in a higher grade. Such ErS would have to pay the 
requisito.feo offis. 50/- for this recruitment, 

(viii) Tlre,perjod of call up Service of a ExS in the Armed Forces shall also tn 
troalrncf as sCIVin:c.' renrinrert in Itro Armmj fnrcs....or airy srovii'emen of iho 
thrn Arin'j Fii,c.i"s of liii' Shorn, to In' tro'ai,',f 15 5 v!.  f' 	h'  
Securing the benctils of reservation: he :Iiusf have niliorioly  

relevant time of submitling his application for post/service, the ;talijs of I 
and/or in a position to establish his acquired entiflorrient by riocumenliiy 
evidence from the competent authority that he would be released/discharqoct 
from the Armed Forces within the stipulated period of one year from the closing 
date (i.e. 15.03.2004) on completion of his assiqnrn3n1. Necessary r.c'rfi1jIr./ 
undertaking should he submitt e d by Ilm ExS c.anrtictatrn i ll lire term prnsr loon 
in D/o Personnel & Training O.M. NO.36034/2/91.Fstt (Sd) ctafo-f .'i 91 
(Appendix 18 II). 

7. Candidates are advised to pay fee in the shape of ClIPS. Th ese stamps are 
available at all departmental Post Offices of the country. Ihese stamps may li 
pasted at the top of the application form in tIre space provided for tile liin;nrn' 
These Hecruit merit Fee Stamps must be got cancelled from the counter clerk of any 
post office including the post office of issue with the dale starrrp of posl nttico i ll 
such a manner that the impression is clear and distinct to facilitate the identification 
of the dte arJ the post office of issue at any subsequent stage. After qnliinrj the 
Recruitment fee stamps canccllecf from the post office., tire candirtale may siihrmnir 
the application, complete in all respects, to fhe concerned rrnqional otiii:e of line 
Commission in the usual jr ranner alter completing other formn'ili ties 
If CRFS are not availatit,, the candidates can submit their examination tern through 
crossed IPOs payable to Staff Selection Commission at I lia l'ost Otficrr, ';e.ocif S'S 
under each region. Candidates should write their name and address in tue sli:ui;P 
earmarked on the IPOs. 
Note: 

lPOs should not have been purchased prior to the date of t:niit,hinitinnn of  this 
advertisement, 

Fee once paid will not be refunded under any circumstances. 
Fee paid by cash, Bank Draft or Pay Order will NOT be accepted. 

8. VACANCIES MENTIONED ABOVE ARE SUBJECT TO ALTERATION: 

9. SC/ST candidates called for interview will be paid T.A. as Govt. or(lers No T A will 
be paid for screening test/proficiency test, if they are held on a day other than that 
of interview. 

10. Canvassing in any form will disqualify the candidate. 
11. The job requirements of the post are indicated below thin details of th P"St I facilitate the candidates to understand the main funclions to Inc performed alter 
appointment to the posts. 

12. Submission of Certificates in support of Essential Qualifications: 
a. 	Post(s) requiring proficiency in the relevant language as air essenlial 

quahihicahion n/cans that the candidate must have studied in I rat language! 
dialect uplo Matruc level and in case the relevant lanqua ile/ihialoct en 
taught as a subject in Mat nc, the said language/dialect ruiijsi ire tire mdior 

- tongue of the candidate or he/she should have the working knowledue 
shall be delernitned by ttre Staff Selection Commission 
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b. 	5For po 	where an experience in a particular field/discipline for a specified 

period has been indicated as an essential qualification in such cases the 

candidate\jtould submit a certificate in support of their claim of experience 

in that field/discipline. 

Note: 
lIthe above documents/certificates are not furnished by the candidates along 

with their applications, their candidature is liable to be rejected summarily or 

at any stage of the recruitment process. 

Only attested copies of certificates and markslieets are required to be sent. 

Even the photocopies of certificates and marksheets are required to be attested. 

The ORIGINAL CERTIFICATESIMARKSHEETS must not be sent with the 

application. 
13. All candidates in Govt. service whether in a permanent or in temporary capacity 
or as workcharged employees other than casual or daily rated employees, or those 

serving under public enterprises will be required to submit an undertaking that they 

informed in writing to their Head of Office/Department that they have applied for the 

'post. These departmental candidates may send their applications directly to the 

Commission after Intimating to their Head of Office/Department and need not send 

another copy through proper channel. However, in case, they decide to send a copy 

through proper channel, theymust ensure that the application complete in all 

respects reaches Staff Selection Commission by the closing date. Applications 

laII be rejected if received late and/or not complete in all respects as provided in 

the rules. 
14.'Candidates should note that in case a communication is received from their 

employer by the Commission withholding permission to the candidate applying to 

appea.'at the proficiency test/screening test/interview, their, applications shall be 

rejected/candidature shall be cancelled. 
Any dispute in regard to this recruitment will be subject to Courts/Tribunals 

having jurisdiction over the place of the concerned Regional Office of the Staff 

Selection Commission where the candidate has submitted the application, is 

situated. 
Candidates must submit separate applications and pay the fee separately for 

each category of post in case they wish to apply for more than one category. 

Candidates should also note that one envelope should contain application of one 

candidate only. 
The application, complete in all respects, should reach the Regional Director 

cdncerned (as per list below) by 15.03.2004. In the case of candidates residing in 

Assam, Meghalaya, Arunachat Pradesh, Mizoram, Manipur, Tripura, Nagaland, 

ikkim, Jammu & Kashmir, Lahul & Spiti District and Pangi Sub- Division of Chamba 

District of Himachal Pradesh Andaman & Nicobar Islands, Lakshadweep and for 

candidrmtcs residing abroad. tire closing rtale f o r receipt t rmtiphicahinfl wr'imilri he 

19.03.2004. Application shall be r jecled it received Into aru'l 'rn not conrspll'r in all 

respects as provided in the rules. 

Category of Address to which Post office where the 

posts ' 	 applications to be sent iPOs should be made 

payable 

For Categories Regional Director (ND) l.odlri Road Post 

NR-(B)-1 to Staff Selection Commission, Olfice. New [)ellni 

NR-(B)-3 i3lock-12. CGO Complex 

Lodhi Road, 

New Delhi-i 10003 

For Category Regional Director (ER) GPO, Kolkat.i 

ER-(13)-1 Staff Selection Comrrrission 

5, Espianado Row West, 

Old Assembly Buili.hing 

Kolkata-700001. 

For Category Regionai Director (WR) Gorneral Post Oftice, 

WFI-(B)-1 Staff Selection Commission Murnbar 

Army & Navy Building (2nd Floor), 

148, M.G. Road, Mumbai-400001 

For Category Regional Director (CR) Krifclmrrry Post Of lice, 

CR-(B)-1 Staff Selection Commission Atlairnl)ad 

8-A-B, Bell Road, Allahabad. 

For Category Regional Director (KKR) Basavangucli Henri PosI 

KKR-(B)-i Staff Selection Commission Office, Dangalore 

Kendriya Sadari. (1st Floor, 

E-Wing, Ii Block) Koramangala. 

Bangaiore-560034. 
--- ...... 

For Category Regional Director (NED) 	. Head Posh Office, 

NER-(B)-1 Staff Selection Commission Giiwntnati 

Rtikmini Nagar, P.O. Assam 

Sachivataya, Guwahali-781 006 

Continued or pro" 29 

Ex-Servicemen 
Contributory 

Health Scheme 
Corrigendum No. 01 

Reference advertisement number 
davp 7241(13)2003-Ad IV published 
in the Employment News on 24.104 
Our advertisement for contractual 
employment of staff for Es-
servicemen Contributory Health 
Scheme Is further clarified. The posts 
from Ser No. 81012 are one each for 
Jabalpur, Mhow and Bhopal.Any other 
clarification may be sought from 
concemed Station Headquarters. All 
other terms and conditions remain 

unchaged. 
• davp 7241(37)2003 	EN 46169 

Visakhapatnam 
Port Trust 

Personnel Department 

EmploWMnt Notice No. 1(2004 
Name of the post: Dredger Second 
Engineer (Ctass-l) 
No. of vacancies: I (One) (SC) 
OusllficetiOna First class combined 
Diesel and Steam BOT/MOT 

Engineers Certificate or First Class 
Diesel BOT/MOT Engineers 
certificate or Second Class combined 
Diesel and steam BOT/MOT 
Engineers Certificate or Second - 
Class Diesel BOT/MOT EngIneers 

Certificate. 

Age: 45Yrs. 
Scate of pay: Rg.14500 .350.18700 

(MOT 1st Class) 
Rs.10750-30016750 (MOT 2nd 

Class). 

Applications with full particutaS of 

Name, Address, Date of birth, 
Qualifications and experience with 
copies of certificates, duly attested 
should be sent by Registered post to 
THE MANAGER (OPERATIONS). 

VISAXHAPATNAM PORT TRUST 
VISAKHAPATNAM530035" on or 
before 10,03,2004. 

'\Applicatlofls of those already in 
vie should be got forward through 

Thrployer duly furnishing "NO 
"N CERhlFICATE.' 

"\apPiicatlons will 

EN 46/52 

ADVERTISEMENT NO.112004 
The Centre for Cellular and Molecular i3iology (CCMB) is one of thur 
constituent national laboratories of the Cniini;ii of Sr:ieiutitic & lni,lristii;uI 
Research (CSIR), the premier multi.disciptinary R&D organization of the 
Government of India. The ongoing research programmes at the CCMB 
are focused towards high quality basic research in the frontier areas of 
modern biology, research relevant to social needs and applicirtioru-
oriented research towards commercialization. 

In order to strengthen its areas of expertise. CCMB invites applications 

in the prescribed application form for the following post from Indian 
citizens, as per the qualifications and other details mentioned against 

the post. 

Scientist 'C' : [Group iV(2)] - 1 (One) post (Post Code No.421 

Scale of Pay : Rs 10000.325-15200 

Age : 35 years 
Essential QualificatIons and Experience : Master of Veterinary Science 
(MVSc) in Laboratory Animal Sciences with 2 years experience or PhD 
in Animal Sciences with 1 year experience in Laboratory Animal House 

Management. 
Desirable: Minimum of 2 years experience in management of Laboratory 
Animal House of reputed research Institution in supervision, care, 
maintenance and breeding of Laboratory Animals. Outstanding academic 
record and'research experience as evidenced by publications irriutcd 

journals in Laboratory Animal Sciences. 
Job requirements : (a) To plan, organize and execute the care, 
maintenance and breeding of laboratory animals for tire Centre; (b) To 
be part of (earns carrying out research work involving use of animals 
including developmenf of new strains and techniques; (c) To execute 
overall responsibility for the niainteruance of the Centre's Aninint House 
facilities; and (d) To conduct animal experimentation as per the existing 
CPCSEA rules and regulations.  

GENERAL CONDiTIONS: 

The application has to be submitted on a serial numberert prescribed 

proforma issued by CCMB. 

The upper age limit will be reckoned axon 19.3.2004. 

The period of experience mentioned against the above said post stratI 
be counted from the date of acquiring the prescribed minimum 

educational qualifications. 

The post carries usual allowances as admissible to Central 
Government employees of the same pay and status stationert at 

Hyderabad. 
Deserving candidates may be considered for higher slant of pay by 

grant of advance increment(s). 
Candidates called for interview will be paid single second class raml 

fare Including reservation to and fro by the shortest route from the 

place of residence/actual departing station whichever is nearer to 

Secunderabad! Hyderabtid. 
Relaxation in age limit, qualification and/or experience in case 0 

exceptionally meritorious candidates (both departmental and 
outiders) may be allowed with the prior approval of the competen 

authority. 

Appliu'atirrti forms u:aui be turret from tilf ,  C ontrollen of Arfmlnlcfratinn 
Centre for Cirtluitar ,irrd Mitrc'tar Riotrr:v. tt;uhu.h Rnut, 
flyderatrani fiOD 007 on iv l,efrur n 5. 3. 2004 ii u 1,, 'r ' .' ' u ,, ''''ii i I 

and 5 ['hI 'in viuirkiiiq itruye, riq;uiirl ;i;uiulu':utI''r f '' 	I I'' 	1ii'.. 

turin of I)i"cui;iniu.t l)ratl vulici for ;rtluiO 3 111uin,Uu', ' ' i -'i i'' fu , ''' 	' 

l)irectuui . (.. ouilfO for Cnlliil;ir riruil r.1r,looiil;iu 	iI'11',' 	iiv.nI'''' 	ui 

I y(I ciabad. or by soridirrq a rrruliiu'st v I) f: I o,i 1, (11 e 	''t'"l 	ui'! '' 

toe, us st:rlp.l .uliru\'ur, for sam 	i,f uui  

i,It.;ilI,tmCssu!it u.irv,lurpri ml lii,, si,, of l.iu 	Ii,,,'. mu,.'' I ,v,rti ustiqe, 

stamps of Rs.10/-, At the back of the DO indicate details of name, 
date of birth and post applied for. Candidates belonging to SCIST 
categories are exempted from payment of application tee and they 
have to subunit an attesterl copy of couuuiuiiiuiiiy ce,utihir:ai' wtrio 
reitmesting for mipplicalioir forms. Hequiests for isw io i,t a1iiIuu'' 'mm 

torms received after 5.3.2004 will not ha errlerlamuieit 

Completed ripplicalions in all respects, sliptioumnnt buy .iliesh'i'l u uup,eC 

of certificates of educationult qualifications, evtu-umauui'e rutif,m:urfn'm 
community certificate (in respect of sC/13T/OF1C , h'aitit hue, split i, 
Ihe Controller of Admtnlslrat ion. Centre for Cellular and Motec.r,lr 
fliotogy, (Jppal Road, Hydorhd 500 007 so as 'u much aiim ruin or 

before 19.3.2004. 
10.ApplicationS from employees of Government F)cmniartinerits will be  

considered only if forwmrniteit ltrrouqlr tmrricueu chrmum';t. mumrtilmr'mJ try the, 
enrployer that tIre atuplicarrt will be uptieveub wihhmmuu mimic iuimmuilli ut iii' 

mer.ipt of tIm sppoirntrnerit orriers. if selecleit, iiow'uvnm. autv;rritmr i:rrpy 
of the application may he submitted (retinue tIre row miii elalf ,  

Applications routed tturoogtr proper ciranuret strom/mt ueai;tr  this  Centre 

at the e,amtiesl. 
11.Last date for receipt of fillod iii atrp1ii:flli0n5 is 19.12004 (23.3.2004 

in case at remote areas of Noith.fEusl Slalrm'; , ' 'burn_si P. r lm'oti.iu 
and Luksh8itwee.p lstanmts). Applicahiuins recemvrtit :utte,r It in last r I:uuu 

are liable to be rejecte.d. 
Candidates should sper:iticatiy note ttral lIme at 'r'Tmr:alrmnuis nr'u:oivi'uI 
after ttme'closing date for any reasorr whatsoever :ciim;hu as  

wrongly aitdresseit, rtelivereil elsewhere. post;nI lr'Iuy iii; I writ riOt 
be entertained by this Centre. Any enclosure n'rm:eivert scmtiuraIily 
subsequent to the receipt of tIre application cannot lie r.onmumechu'ut 
therewith. No represenulatiour in lhiu ncqrit will liq euiIrtiniu'mt 
Candidates from abroad: They can use aupticaiim'rn foninrat ;nva,ImnhuIru 
at CCMB web.site i.e. http:I/www.cCmb.res."m. Thin con'ntiteteui 
application, accompanied with an application tee of USS25. iii the 
form of Demand Draft vuliif for at least :3 nnouilhuc (trawiu in trr'.'uiur ill 

Director, Centre for Cellular and Molecular ttimulmroy. naval 'Inn at 
Hyderabad. India, most reach beInre thin taut utuitur oh in' "it rut 

applications. 
Incomplete application in any respect, applicatm'.mur rail inn thur trirmni 
issued by CCMB, applications not filled up by the u,uimi lu/ate, urn lee, 

own trandwnitinq and nrpptir:nhion without tire r.urini:iti:uu' rut himC 

candidate dc. will he summarily rejected. 

15_Mere fulfilliuie,nt of esseunbial entunartionul itialitru ;ibi'itrc unit ,'ulm.'ii'niiP 

toes not enlilte a cuortinlate to be culloil Ii mu purl erv,',w 

Canvassinu in any form or bringing of any uiufluuPmnii,fl . 	 It 

otherwise, will be treated as a rhisquatification. 
The decision of tIre CCM8ICSIH in all mullets ni.luuiurq to r'limt'lmrlily. 

acceptance or rejection of applications, monte at rrlr,r.tmomi. cm'rmilur.t 
of examinmptionhintefl,iittW will be fitral amni,t tuiumuhinmm mi lire, cumuitiitmrtes 

and no enquiry or corresponnleirr;e will  be dmmlentalnue,ut in iris 

connection frourn any individual or Iris/tier urInary. 

CONTROLLER OF ADMINISTRA1 ION 

This adverrisirrnniniii is also available Si: imrrp://www.ccmb.mins.ifl 
iii 
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L' STAFF SELECTION COMMISSION  
APPLICATION FORM 

NBC 
DATE1ADVT : 14.02.2004 	 7 
CLOSING DATE :15.03.2004 	 ] 	

INSTRUCTIONS 

(I) in the columns below write the required information in English (CAPITAL LETTERS) or in HindL 1 hose candidates who fill 
up the application form in Hindi, should also write their name ,and address in column 14 (b) (ii) In English CAPITAL 

LETTERS also.. 	 . 
(ii) One envelope should contain application of one candidate only. Infringement of this instruction would invite penal action 

by the CommIssion. 
(liii) The envelope containing the application must be superscribed in bold letters as 'APPLICATION FOR THE, POST OF ....... 

• 	..................ADVERTISED VIDE CATEGORY ...........................OF AD. NO. SSC/Q/1I2004 

(iv) An application will be summarily rejected at any stage of the recruitment process for having incomplete information/wrong 
• 	informatio/mis-represefltation of facts/left unsigned/submitted without fee where due/without an attested photograph pasted 

• 	at the appropriate place/not accompanied by attested copies. of certificates in support of their claim for educational 
qualifications, age and cateogory (SC/ST/Ex-S/OH/HH/OBC) or for submitting for more than one application. 

• (v) If a candidate has changed his/her name or dropped/added part of his/her name after Matriculation/SSC/Hr. Sec./he/she 
is required to submit an attested copy of Gazette Notification to the effect that he/she has changed his/her name after 
matric etc. The changed name should also have been indicated in the Gazette Notification. 

: (vi) . The commission will not be responsible foi postal delays. 

(vii) Candidates should sign at the bottom of Application Form. If any variation is found in the signature appended by him at 
•different place his/her candidature will be liable to be cancelled by the Commission. 

(viii)One self addressed postcard affixed withan additional Rs. 2/. postage stamp, two sell addressed envelops of 12x25 
cms size indicating name and address of the candidates. One of this should be affixed with postage stamp worth Rs. 
6/- and two self addressed slips should also be attached with the application form. 

Candidates.should.oa$te qot stanle. or pin) his/her recent attested photograph on the Application Form. Any variation in 

the pho 	 n of his/her candidature. The photographs should be attested by any MLA. MLC. MP  

any Ga CENTRAL RECRUITMENT FEE 
We and Principals of Schools/Colleges and Head of other recognized Institutions, 

includinc 	tMM WO RUPEES FIFrI 

CANDIE 	 70 	
3OTHROUGH ALLTHE PROVISIONS IN THE NOTICE TO ENSURE THAT HE/SHE 

IS ELIC 	' 	 WL-IICH HE/SHE IS APPLYING IN TERMS 

• EDUCA: 	 cN CJCIAL DATE, ETC. 

PLICATION FORM 

1 	(i) Advertisement No SSC 
(ii) Category No. C. 	 - 

Post applied for cOuR i &14 ç7 I/• 	O_Jff'f//- 7  PI N: 
(a) Fee paid by 

write 1 if CRFS 
2ifIPOs 

• 	(b) 	If IPOs write 
Number & date of IPOs 	for Rs.  
Name of candidate 
(as recorded in Matriculation or equivalent certificate) 

In Hindi (for Hindi 
knowing candidate) 

In English (inbIock capital 	ç, 12 	1 	u r3 u L. 	i I I?. 071 , 
letters only) : 

r5. 	Sex: Write 	1 if Female 
2ifMale 	2- 

t 2  

, 4 

j 



8. 	(I) Are you seeking reservation as Scheduled Caste/ 
SchedUled Tribe/Ex-Serviceman/QH/HH/OBC?  

Yes 	 No 
II) if yes, write : 1 for Scheduled Caste 

2 for Scheduled Tribe  
3 for Ex-Serviceman 	 I 4 for OH 
5forHH 	 S  
6forOBC 

If a candidate belongs to more than one category, he may indicate his dual/triple category in the following boxes using 
the above ces 	

•. 	 S 	 ___________________ 

(iii) If Ex-serviceman indicate whether he/she has already joined Govt. job in Civil side after availing of the benefits given to 
Ex-S for their re-employment. 

 
Yes 	 No 

.. 	(hi) Are you seeking age relaxation? 	 I I 	I 
Yes 	 No 

(v) ltyes,indcate under which category age relaxation is being soughFM PL 	cc)Ah attested copy of the 
requisite certificate in support of your claim of age relaxation). 

j 	:NOTE: RE-EMPLOYED EX-S WHO ARE SEEKING AGE RELAXATION DUE TO ITEM (VII) UNDER PARA 6 OF 
IMPORTANT INSTRUCTIONS MUST WRITE THE EXACT SUB-PARA i.e., ITEM (VII) UNDER PARA 6). 

9. EDUCATIONAL QUALIFICATIONS (Beginning with Matriculation level) 

I .  
1(9 

Ch 

A 

0 

(U 
Cr 
2 

0 
0 A 

L] 

4) 

(a 

( 
pIJ3I1L 

1' 

Father's Name (Husbands Name In the case: . 
of manied female candidates)  

ble • 	 of Birth (as recorded In Matriculation or 
equivalent certificate): 	 L 31 	1 	I ° I 	I 	Jqj 	I 71 

DATE 	 MONTH 	 YEAR 

S. 
No. 

Name of 
Exam 

Yr (Jnivj 
Board 

Division! 
Class 

Subjects Marks 
obtained• 

p 
% of 

Marks 

. S.L •j o ç E1u cf7' Oi\f, ASS ApI 

L HsuP - I4ir$ 

EP4P)3IZ1 1 19 	Li Ap,p1, iut 
DA0uu3710N - 

DUN-lL POLIT101_5CI&Y(E 

I fi 	''? II r4 t ç upio 3 42 

10. Indicate whether you fulfil all the essential qualification (as in the notice) 

 
Yes/No 

11; Experience, (Pioase give detailsihereof): 

Organisation 	 Period 	 Designation & Description & Duties 
From 	To 

\ L1?...4 U 	NT&P.PJk!Ec Ji'J,.ôoo rilAy,11 r?cb 	.T&NcrytA , T/corr1 p1)7&i  Of'f47 dR 

2.Wfl.TA T01 	 JUN2.6 	JLJL-/1A0VV 	1N-CII484& 

3. RSSFIIM 	)1PANY 1-(f4tT&P T145STin ,4çilZdzi1 	/o-Typ'ci 	/ 	 •c-,iiv rni,ic 

TflL. 4M/N1 src/ni v 	2. 
''• 	 9(V(y' 

TiUPI1T 	.0!2T/WPr5iEf1 	 7i i  
Srs;Io, OFF 1 'on(inuedon page 31 
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(a) 	Mother Tongue 

	

4. (b) 	Language known (a) To speak 4Y71Th&c Z) H /iv/)I, /V (9 LI /1 73&IJ4/1 L1 

(b) To write 	cc - 1Yic, - 

 

H .  ir'rDj 	&N1-! 
 

13. Are you a departmental candidate:  
Yes 	 No 

If yes, Name of Office where working : CPVTRAL AbfwNfcrRA Tiy—L- 
 

T( 	L, 	114T( 	 a/14r(. 

-• 	.14. Residence Status: 
(a) Citizenship code: 	 . 

Write:1 ifacitizenof(ndia  
2 if a êubject of Nepal 
3 If a subject of Bhutan 

• 	 4 If a Tibetan Refugee who came over to India before 1st January, 1962,,with the intention of 
permanently settling in India, or, 

5 if a person of Indian origin who has migrated from Pakistan, Burma, Sri Lanka, East African 
• Countries of Kenya, Uganda, the United Republic of Tanzania (Formerly Tanganyika and Zanzibar), 

Zambia, Malawi, Zaire, Ethiopia, Vietnam, Kuwait and Iraq. 

(b) Residential Address: 	 S 

(I)lnHindl(forHindl 	- - - - 	- - - - - - - - - - - - - 
,knowingcandidates): ------------------ 

• 	PIN CODE NUMBER: 

1 

_____ 

ii) In English:' 

DECLARATION 

'.l hereby declare that all statements made in this application form are true, complete and correct to the best of my knowledge 
and belief. I understand that in the event of any Information being found false or incorrect or ineligibility being detected before 
or after the proficiency test my candidature/appointment is liable to be cancelled. 

\I I have not submitted any other application for this Proficiency Test. 
I have read the provisions in the Notice of the Commi8sion carefully and I hereby undertake to abide by them. 
I further declare that I fulfil all the conditions of eligibility regarding age limits, educational' qualifications etc. prescribed for 
admission to the proficiency test. I have enclosed attested copies of certificates in support of my claim for Educational Qualification, 

:ge, category (SC/ST/EXS/OBC/OH/HH) and age relaxation.  

:also declare that I have never been convicted by any Court of Law. 

rther declare that I have not been debarred by SSC 

5 

• 	 • , 

	

• . 

	 • 	 S . 
	 * Signature of the applicant 

(Application Not Signed by the 

6 £ 	 candidate will be rejected) 

MOMMMMMMMMOOMMMMOMEN 
I1II iSUIIlUIlUlRU 

PI­N CODENUMBER: !10 NONE 

--S.  
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